5831 Motion re drought

MOTION RE DROUGHT CONDI-
TIONS IN CERTAIN PARTS OF THE
COUNTRY

THE DEPUTY CHAIRMAN: We
now go on to the Motion which stands
in the name of Shri N. Sri Rama
Reddy. 1 must say that I have quite
a long list of names before me. So the
mover can take 15 minutes and the
rest 10 minutes each.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHEBR SHINDE): How much
time is allotted for this?

THE DEPUTY CHAIRMAN: At 5.30
p,M. the Minister could reply.

SHRI N. SRI RAMA REDDY
(Mysore): Madam, I beg to move:

“That the statement on drought
conditions  prevailing in certain
parts of the country, laid on the
Table of the Rajya Sabha on the
26th February, 1969,-be taken into
consideration.”

Madam, in this country droughts
and famines have been a recurring
feature. They have been happening
in cycles. One part of the country
or the other is affected with drought
or famine and particularly after 1964-
65 we have had g consecutive failure
of rains and monsoons and the
famine and drought have been too
frequently plaguing us in thig coun-
try. 1965-66 was a famine year and
it was very widespread right from
Cape Comorin tn Himalayas drought
conditions were prevailing. 1966-67
was equallv bad. 1967-68, it is said,
has improved a little ang 1968-69 also
remaing more o¢r less the same. The

situation today is as it was
in 1967-68. This is  the situ-
ation in the country. Therefore we

have to live with these famines and
droughts. Of course there is no ques-
tion of doing away with droughts &nd
famines because we cannot fight with
the sky; our fate entirely depends
upon the sky, it 100ks to me. We have
to think whether there is any alier-
native methog of fighting droughts
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and famines in this country. Accord-
ing t0 my knowledge, in spite of the
fact that droughts are far too com-
mon, that droughts have been hap-
pening tog frequently from time im-
memorial, it 1s still possible to offset
the effects of droughts in this coun-
try provided the latest science and
technology are used for the purpose
of offsetting the effects of these
droughts and famines. Monsoon fai-
lures, are a common feature and we
have to take them for granted. As I
saig they have been happening in
cycles. Once in every three years we
have been seeing that there is failure
of monsoons. Madam, that part of
the country from which I come that
is the old Mysore State and the Ray-
alaseema in Andhra Pradesh, is an
area which is chronically famine-
affected. It is a well known fact. On
the question whether we have done
anything to see that this chronically
affected area has been given the re-
lief that is necessary, the permanent
relief that is absolutely necessary, I
have regretfully to say that what has
been done has been pretty little.
People have not been the beneflciaries
of all our plans and all our progressive
developmental works in the country.

Madam, at the outset I would like
to say that this country need not
suffer from these famines and drought
provided we take care of al] the water
that is precipitated on this land. Ot
course the yearly rainfall is more or
less uniform. It is said that about one-
third of the tota] rainfall precipitates
and reaches the underground layerg of
the earth. It is for man to make use
of this water. Have you done enough
in this direction at least in the chroni-
cally famine-affected areas like Tum-
kur, Chitaldurg, Kolar, Bangalore
and on this side. in Anantapur, Cud-
dappah, Kurnool? In all places mother
earth has underground water but we
have not heen able to tap it properly,
take it out and make use of it. The
total precipitation comes to about one-
third of the tota) quantity, It is an eno.
rmous quantity ang if full use is made
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of this source we need no more suffer
from drought and famine at all. It is
in this aspect we have failed in out
developmenta] efforts and we have to
own that we have failed. At least now
during the Fourth Five Year Plan I
hope measures will be adopted to
see that this underground water es-
pecially in the chronically famine-
affected areas is tapped properly and
made available for irrigation purposes.
Madam, for the last three or four
years I have been clamouring for
the floating of a Corporation for lap-
ping the underground water resources
of the country but the Government
has not even once cared to give me
any reply. either the Food Ministry or
the Finante Ministry., None of them
has ever given me any reply. In the
Budget this year we see there is a
Corporation floated for mangement of
the State Farms. That was not the
primary need of the country. It is all
right; if the State Farms are neces-
sary let them be developed; I do not
mind but we have to see what is more
important. State Farms may be neces-
sary from the point of view of re-
search in science, technology etc. but
State Farms alone cannot feed the
country. Therefore, Madam, I would
once again request the hon. Minister
who hag been good enough to include
this yvear a Corporation for State
Farms to see that a Corporation ig set
up for tapping the underground
water resources of the country. And
that should be taken up on a war
footing, on a very great scale, T do
not mind if some of the army person-
nel and army equipment are diverted
for thig purpose. We must show our
ernestness to do away with this state
_of affairs in which vast humanity in
the country is suffering. Not only
that; what has happened to our eco-
nomy? Our economy is very serious-
ly hit year after year.

The hon. Minister placed on the
Table of the House a statement on the
drought ang famine conditions. Andhra
Pradesh. Gujarat, Haryana. Mysore,
Orissa, Rajasthan and Uttar Pradesh,
in all seven States are involved In
this. Apart from the fact that there
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have been continuous droughts oc-

curring right from 1965-66 up to this
year, this year also is a year of
drought. Of course we talk of a green
revolution. We see a good crop in
Punjab or Haryana and we apply
the some yard-stick for all parts of
the couniry and we say a green revo-
lution is on. Certainly a revolution has
come abcut in the mode of cultiva-
tion as a result of the application of
science ang technology. But in agri-
culture the first and foremost thing is
water. Wuter should be freely avau-
able. If water is not there science
and technology will al] go to waste.
Now large parts are affected today.
95 districts out of a total of 300 dis-
tricts in the country have been affect-
ed. It is nearly ten per cent of the
total population according to the sta-
tistics placed in our hands.

Coming to Mysore, 1 would like to
say that the situation in Mysore has
been the worst of all. Right from
1965-66, year after year, wvast
areas of Mysore State have been af-
fected by famine. The result was
that the year 1968 turned out to be
one of the worst in living memory.
This is the governmental assessment. It
was the worst in living memory with
widespread crop failures, rapid dry-
ing up of drinking water resources
ang there was a serious shortage of
fodder for cattle. In how many dis-
tricts? Out of 19 districts, 17 dis-
tricts are affected. The intensity and
incidence of famine in Mysore has
been the greatest. It is admitted in
the statement that 17 districts our or
19 are affected and fifty per cent of
the population are affected in Mysore
State due to drought. Out of two
crores odd, 1,11,00,000 people are af-
fected by drought, according to the
statement placed on the Table of the
House. I would like to invite the
attention of the House and you per-
sonallv, Madam, to this <ituation.
Kharif crop is the main crop in
Mysore State. Only t=n mer cent of
the total and ig irrigated. Ninetv per
cent is drv drop area in Mysore State.
Right from the beginning {rom the
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sowing wstage itself, drought has
played havoc in Mjysore State.
Rainfall has been always minus,

minus and minus, Compared t¢ the
normal rainfall, all these five years;
right from 1963, up till now, it has
been showing only minus ramfall.
With regard to crops sown, lakhs of

acres have not been sown. Take
the case of ragii It is a very
important crop in Mysore State.

Six and a half lakh acres are the
normal sown area of ragi, whereas in
1968-69 it has been only 5-1|2 lakh
acres. The same is the case wity re-
gard to Bajra, groundnut, etc. Even in
regard to sowing of crops, the monsoon
failure has heen sp severe that we
have not been able to sow any crop.
That is the situation in Mysore State.
I come from that area which is the
most severely affected by famine. I
may narrate the story of the poor
man. The hon. Finance Minister, while
speaking the other day, said that ‘he
farmers have grown sq rich that they
are now buying gold in pounds and
not, in tolas, What a statement? 1f he
had seen any part of the country, he
would not have said that. Let alone
buying gold. On account o
four years consecutively of the failure
of crops in Mysore, the people, even
the so-called rich people have been
selling away their jewels. First of all,
in the first year because of failure of
crops, they sold away their jewels
and thus survived. In the second year
they sold away their properties, Then,
they took tacavi loan and every sort
of loan available through Government
or semi-Government organisations.
They have mortgaged their properties
to the moneylenders anq most of them
have been sold. Not only that. Be-
lieve me when I say that there are
any number of families who have sold
away their utensils also. 1t is absolute-
1y true. I am not at all exaggerating
the picture. Even their vessels have
been sold away just to live. This is
the situation in Mysore State. Mysore
has been affected very badly on ac-
count of the continuous failure of
rains for fonr vears, especially that
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part of Mysore which was the old
Mysore State,

SHRI BRAHMANANDA PANDA
(Orissa): This is the result of twenty-
one years of independence. Say that.

SHRI N. SRI RAMA REDDY: 1
could not say that. Anyway, inde-
pendence has not done it. It is the
sky that has done it. Let us all pray
to Gog for rain.

SHR] MULKA GOVINDA REDDY
(Mysore): Do not blame the skies. It
is because of your policies.

SHRI N. SRI RAMA REDDY: I
you want, T will show what has been
the rainfall. October ig the peak
month for the precipitation of rain in
Mysore State. I would like to invite
the attention of my hon. friend to the
statistics here. Qut of 140 mm rain, in
the month of October, there have been
only 110 mm. That means that is the
highest precipitation. It is only 110
mm. Do not mistake it for inches. It
{8 millimeter I am talking.

SHRI SUNDAR SINGH BRAND-
ARI (Rajasthan): What was the first
figure?

SHR1 N. SRI RAMA REDDY: That
was also in millimeters. Everything is
in millimeter. There are no double
standards. Congress Members dy not
speak in double standards.

SHRI MULKA GOVINDA REDDY:
Only in double standards.

SHRI N. SRI RAMA REDDY: Now,
this is the situation in Mysore State.

THE DEPUTY CHAIRMAN: Mr.
Reddy, your fifteen minutes are over.

SHRI MULKA GOVINDA REDDY:
He may be allowed more time. He is
the Mover.

THE DEPUTY CHAIRMAN: The
rains wil] not come if he speaks
longer.

SHRI N. SRI RAMA REDDY:
Madam, the Mysore Government have
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got a gooq scheme for giving relief,
I think they asked for Rs. 10.5 crores,
as a loan, of course. I wish the Cen-
tral Government comes forward, jn
account of the very bad financial situ-
ation of the Mysore Govermment. We
are running into a deficit of Rs. 30
lakhs in this year's Budget. It is be-
cause of these four years....

SHRI ANNASAHEB SHINDE: Is
it only Rs. 30 lakhs?

SHRI N. SRI RAMA REDDY: It
may be Rs, 30 crores, I am sorry. I am
sure it is Rs. 30 lakhs They asked for
Rs. 10.5 crores as loan for giving re-
lief to the people affecteq by famine
in Mysore State, but unfortunately
our Minister, benevolent as he is—I
know he is personally a man with a
great and big heart—all the same re-
lied more on the Committe which he
sent to Mysore {o assess the amount
required for providing relief. They re-
commended Rs. 8.10 crores and it is
that much relief that has been given,
not Rs. 105 crores. How long will
this relief last? Only till the end of
March. This is the relief for 1968-69.
Our farmer harvests only in the
months of November and December.
He has got to be maintained. Relief
works must be carried out right from
the 1st of April up to November end.
Therefore, there is need for at least
another Rs. 5 to Rs. 6 crores by way
of relief. T request the hon. Minister
to see, since he has already sanctioned
Rs. 8 crores for relief, that he further
sanctions another Rs. 5 crores on ac-
count of the necessity of keeping the
relief works going on right from Ist
Apri] to November, so that they may
just keep them alive. That is all.

SHRI MULKA GOVINDA REDDY:
It shoulq be properly utilised.

SHRI N. SRI RAMA REDDY: Of
course, it will be. The Government

is good that way.

SHRI MULKA GOVINDA REDDY:
They are misusing the funds. They
are using them for political purposes.
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(Interruptions). He ig misleading the
House. I must say that the funds given
to Mysore State are misused for poli-
tica] purposes. In the name of super-
vising relief works, they use it for
taluk board elections.
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SHRI N. SRI RAMA REDDY: No,
no. If only you give me time, I can
give the number of works starteq in
each district, the amjount spent in
each district for relief work, the num-
ber of people employed in each dis-
trict. I can give him these,

SHR] MULKA GOVINDA REDDY:
Also, they have misused the funds.

THE DEPUTY CHAIRMAN: Mr.
Sri Rama Reddy, your time is up.

SHR] N. SRI RAMA REDDY: I
would like to point out here that, ac-
cording to the statement of the Minis-
ter here, the State Governments have
also raiseqd the ceiling limit for distress
taccavi from Rs. 200 to Rs. 500, but
how is it supposed to be utilised? Ac-
cording to the Minister, they permit
the utilisation of taccavi loang not
only for subsistence purposes, but also
for the purchase of seeds, fodder and
for deepening irrigation wells. If a
bigger amount iz allotted, it is 2nly
Rs. 500 as taccavi loan. But can he
use that Rs. 200 for the purpose of this
subsistence as well as purchase of
seeds, fodder, for irrigation ang also
for deepening irrigation wells Is it
possible? Is not the—taccavi loan very
niggardly? Who can maintain himself
on that? How can he sustain himself?
How can he do irrigation work? How
can he find fodder for his cattle?
Therefore, the limit of the taccavi
ljoan should be increased ang more
money shoulg be made available be-
cause the people have got to be main-
tained right up to November. There-
fore, T request once again that he
may be generoug enough to increase
it. What assistance he has given is
not enough. Whatever he has given
will be exhausted by 31st March, 1969,
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and he must make provision for ano-
ther six monthg so that the people of
Mysore who are so badly affected,
who are so severely hit, who are ruin-
ed almost—villages after villages have
been ruined, that is the situation in
Mysore State—may be assisted. There-
fore, I request that the Central Gov-
ernment may extend its helping hand
to the State of Mysore so that they
may see that the people who are
badly affeced might stil] survive.

The question was proposed.

Y geav rag W ¢ 9T awmfa
wgrEgT, gy Y T & weew §
wel o ==t gf o AR HY yrfers
T ¥ T 19 FT aE S ATHfEa
FE T ya ot fFar a1 fF ooqEe
Tga e B} AW W A9 A {9
T WA | A q@ I A0 FAT O_qT
2 5 ofreely el & 90 § #9050
gfawa wall 7T ¥ § WX Fa9 25
gfame TRt ATET X E | WIS FIEA
Zq T ¥ TRfiE ww ¥ 3w o5
foet & o Sy a1 g@  fegeg
T ¥ AT NN AR AT I R
HTATEY 78 & R st ool Fo7 =
T & 98T U T9 S WG q@9 g av
feos e Y € A a=vg W
SUTET & FaT TG HT aFAT § WK
faqaT ¥ o9 gEw § ST ¥ s
o Fe G Y A faerr argan
gl -

gl X Uga fafax = | &)
sy G St ¥ 7w wvew § S aifa-
ferer ofeii, 99T O WRTER
*r Il w1 Ioorg fraT &, § qusm@r
g 5 99 qg  ardl F7 S FAE
e wgey fer Gt s<g @1 S
TR At 3 g FfEw & @ o=
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=g f g9 Afaw st i o famareas
T gT & I ) fqa fear 9w

agi ox 49 foedy feae & ag wa1
a7 f% 987 ©F werg Y I Ty Sfafer
worgdr faert € 1 o gwi #Y ara
7% g v wom § St am aga-art
9T T U g, S8 Wiafed Amas 25
8 & 50 98 aF fad3 & | W gt
9T FW T A Y AZAT HT A9GLA
Zrew afgw qT & St g\ a8 T
afaw #1 feaa aga o= gAT £
FTR 55 AV BRGS0 R FE
TRl X NeUeT SR a@T § R | A
¥ FTH FI A0 AN FT GEAT 25 H
FFL 30 TF FAT & Y SATE( 4G
g 2 gl 20 AW S
g1 T 20 [ AT AT FE AT
HIIET I THa A ¥ w9 fowraw
21 =gt 9T 55 AW &1 A AT O
2 & AR I T g Ffw f
fagr @iedt geA & AR T AR 9%
SR @ o & Aagd fawet @
AfeT agt T 35 & AT FW FW &
I T} AW & F FL B HIETL T
AFaw  fesFm &1 FTW &4 3 |
35 AN %1 g9g 9 q9 § WH & 5 qF
% TEF I1q9 9T FTH FAT g/|T 2 |
T IAH ¥ A 9 a9 ¥ T ;Y A
FEET AT gL 0 JAT AR 5 9
& IgH AT AT AT T AW AT gy
T AT &1 55 W & faw wemes
FIH T 35 HEHT T AGH R T
AT FA T A€ A Q0 T T G@ Al
I qEATE ¥ WA fewwww
Bl ST § HIX 59 & & IT97 aedlg
F¥ 60 ¥ 70 yigwa Iv feswe ge
ITH T H 25 97 ¥ 35 9 WA
§ g 5 o7 oF A9 W a7 Fea
TR e FRET FX | TG T AW Fgd
g f5 ot g® sn oY Fw A T
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qrgW ;T g eNT 1o
FTA AT 2 |

¥ oAt il § T T /G
g1 Fgr R agH o gt srae #v a
ST 1 50 T 9 ST qEH qW T 4T,
o7 el § TR oY, SAH WS qIF
# M1 aTh d-a foe 92 Famy
fagt sTelt o1 Wr g 1 ¥ favarg feamwe
#g arar § fF fow w=fal &t &%
15 fe qga T @ 41, W AAT
AEIST AL W JAFT 3@ AT I TH]
FY q F gaT F FHTAOT AA-A R STAT
g el o gt os WA e et |
MR T i & s g
o gga gfafem FE gadr 919 @y
izt g fFaw a AW o
At FY AT 9T dq § A W7
agafefam faamdl F AR E,
SYaTguA T Ay FFaT g IR AW A T
et o e H ok Gt ot Fu
¥ T FTqqeqr TG1 gHT  ATREY |
TMATEN AT & IO a9 FHEAT
aTfEd |

10 9T & BiEY ST & F591 &
F19 o 7Y forar simar & #R ag AW
q o1 agr o w9 T fagr 9w
afe g8 Tww 7 fawar 81 e
AT FTH FLT & gl & 17 I TqA-
FIS AT gAT & | T T=91 & AR JGT
F Tq WIGT FT AT TEY & A ST
faq w7 syaeaT A9 21 v
F wdv ot ¥ FAr A g fF oA
T g § TS FAATE HT)

g 1T & az A3 s AJT7aT
g F sa st R #1157 ag FaT
e 5 werEw tuw F fau
F AN §9 @48 781 % § | UL
gl % fau, wux gdaq ¥ fou
7T mwed Feaw F fag, sme s
FET AT AR AR § T g g AR
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giT aFT & | S a® ¥ 9 AW
A7 R foem & geoefriey W T
FOT TF0 § | T FION A qgT A
TEl T e & F e gt ered
F AT oot T G w T
qAYST 78 &Y <&T & & 3wt ¢ awn
FY AT FY HIE AT TEY AV @TE

TSTET U QAT IATHT & o orgy
o qrme ager o g% 3T ¥, AR
AT &7 aqf g1 I A7 AV A FAw
ufear gar a1 Se9 W@ WY AT 9@
T 39 a3 ¥ 48 1 qrarar 7 G AT
A | AW q§ 7 G F AMEAT
ST fefid waee 8T @8 9 TF &
qIATH X 9 1§ & WX SAH FIE GUTT
AT FAT 3 | TF A I H G R
I &9 FT HTAIIFAT 3 |

I F g FT T&T qF qaATT &
TG IX TS 49 AR TF A0 T g,
afer swa fram g fF & ardt fag g+
& emw ww 5 AEEw, T TA FIA
TATEE 7 F 7 | JIFGT LT FC
&, TETEY & 39 F¢ F a7, AT IT IATS
afeat 7 otT wEr 7 5@t daw a=
AR 32 @ §, A a1 A 7 Weom
F f7aw & TR 9% T TR F g
SIEII e E R e R
amar g B 1o T AT 0 v owe
15 #ref AT ZE TR ZHT H 9T AT R )
afes ST = ATy SaTeT &, wEw
T qTIAeE &, FgT 9% AT T T8
A1 | gEHET AT Az g @ fE
TF A7 &7 oF ggre T fAear
AR AL T I UF foAeagarg | =
T FEIT ST 9HS & & T AT
MR- 97 qET fRemr & A 59
@ ¥ 35 AW F AT 9T TET §
TST FET g=ar & 1 15 far ager
for Tt 9% & T A7, 997 9K OF ®T
F 4 #1E qT faeET ar w FH-FD
AT 7F T[T OF [T AT I w7
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§ frerar s1 | & wmod a7
TET ...

SHRI ANNASAHEB SHINDE: It is

one gallon per head,

ot grae fag Werdt @ A% g
FHFZ F & ) UF @A T AT H
foar smar & 1 37 #v9 T aw faey,
qTE & AT | AT I gqET AT A
fears s %3 3@ Hifsg | Fgi
wig & fgarg ¥ fyarf fr v 8 ) wQ
fedey @z 2 % darag #r afee &
T 3R AT F fgarg F fzar sy wAifw
Tgt I MIAAT F7 & AT FR-FlY AT
UF GAFT § 1077 12 Y A7 orfa
T &1 10 HrA F7 srafgEr &R
FW2 | AT g7 FOT CF F=74T
F far oF & faar 7 sgaeqr FE@T
AT § | ZgT I59 T6 A | TG
A4 FHTGT 2 TAEGL FT AFANT F
ufer & 7 f | 39 qag I oF
97 I RG@T | 3q 9 A} M
THOFT AT | TFAES "N B ) 2
qAFEAT F1 A, 99 78 T T4 oA, I
a9 Tehe a1 M 37 FT
g 237 AT WIS ATF AET A7 | F
Tgt Tt A § | q9F qF a8 AeHz
ety adl & aar ar #x Tgw aw
FFTT 9l 971 (Time bell rings.)
7 ag AIST AT A 1963 F A

250 F& A4 A Pedardy ar o, .

FfFa Faa 1103 §raT 1§ Mg
g 5 =g < gt 9w fadard w1 g
FI | Fo TFo Hlo HT AYE 7 TF 12T
a3 & = § 1 & I argm
UFEAT § ITH AT WT FFLE
g7

| R AAEAT 2, FfFHT F0FI
aeard fam faat 7 ag7 a0 2 ) Awee
fa& 7 & 918t 50-55 F07 7T A7
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wifgd agt Faw 5, 7 W 9T WL
o7 T ¥ | F% ey Ay oSt Aw
AT HET | 397 TF qEATTIZAZ |
# Fgr =nzat § &R agt oF vl A
ST IIZAANTE AT 35 TF
40 #YF F1 IV I IF § IAA AT
arg gt 2 fF ag sw R daF aw
SIS FT qFa0 & | 98 gA0q 7 fF
agr I FT 9T A& & | T AN
3G qTAT & AMH KT UM H FEAl W,
gt & wATWAT KA TIATFZ A F1 |
afdT wwHTE A arg @ F 3T g
¥ oTq Hree wAteT W F fag a7
fr wdr 1+ § =g fF sy e,
fedw fafaey & 35 e wurfae
FT | 98 qgT 3T I FAFT T |
IAF s F15 ga T 33T 0 gHAT
2\ &t urE G2 ST qHAT ¥ I gerTE
¥ ez wraforis & fay swg € 9g
aarE A8 fearg 3Ar

Aifer Hzq F1 oA A I
frar 2 Afen de ¥ fag o1 wamaz
F1 aCF § WYX AT § 50 TRAE, Y
AT @ T WA
7g ¥ qfen § | S92 e T 9
m wft 9% 98 THEAT TG war 6/
afay dfer dd e T WE 1 &
e HT AR g 5 ow aw &
oY T GEqTEl A Afew v W §
gt sy faw sfee & amw foms
ZETE Y & IAD WYL T AT AH
W & freg @ F@ &, 99 W
feama & =2 3Q € AT IHT e 4y
T T awd ? 9 O 2 fF dfew
fosraae ¥ fadr Aeamd gt gs & afe
feq @ T AW qT aF qiET
T AT 99 % owEE W AT
qwa 7E A T § | 9 3w fay
wife dod § v@ 9N ary w39 B
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Y gy ST ¥ fadr frds wifaa
ﬁﬁﬂtw«fa&mmgawfﬁﬁﬁ
Frgw #1 & % a1 agT AIBT AT |

o ifgdr arg § €9 HIT gl
g 98 g % § " wew fedr fow
w wfewd @ a8 & a0
yer | feedr srew fafreex gw@a A
yeat 20 aTorg #1 age F AT §

gl & I am quoting from page 255

of the uncorrected Report for

20-3-69. —

“After 1947, after independence
the Government has seen fo it
that nobody dies on account of

starvation and that everybody is

supplied with food.”

I ag oY FgT £ ©  They have

not died ot hunger, & AR 3]
Y& Fgw Aar | & wreAw fafed
¥ A dfew g fafesy & o =F
ymife fear & dvo o mrie &Y
feid & 16 W1 #1. I9 gFEEg § Fg
wigar g« g dama o fer
waun ¥ wae feweEy, 1966 &
79 ¥ @ ¥ 219 AR A H A

» 1 thark the Home Miristry
ge |

for this confession # =T @_

HqgaT § fF a9 ¥ wae aga
FA AW 10 AX FTAET E R o1s
syferal #1 weg wiamyg ¥ gE g )
YT A (U /9 wE A W
el "esl F A wvA F (g
o gfufe ware s #v faww

THE DEPUTY CHAIRMAN: Nuw,
you must wind up.

WY g ey Werd o § omieel

R A T W1g, AT ag S A |, (Andhra Pradesh):
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agl X @F W §, faw-frm s N
dyw farfar 95 e § ) Ta-
wig FAMOE | qG Y WRF
O a1 gH FreT et § WK
oI T AW H, WE\T?QT,W
Ht 59 FagR wE f—graife T
THTH § qgT 3L & AT agi a1l
FT ATTRT TN & | R gar § 6 A
argg ST "AgEy W g fam ugw
S T A R A Fg @ ¥ T gra
TAGL TG TR § | F FEH e g
fF W= gH S T F AT qM
FY & AT I AAATT F AT 9K A
9 § I9 g U & wafey
FI AL AT R | K TF & /qq
TIH qTHA AT AT E | AW
Tl § qORg™ & ARl #T & A
AEEATY ¥ TN 67 T F gD AV
¥IBT R |

THE DEPUTY CHAIRMAN: You
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must wind up, You have taken too
much of time.

ot g fag W™ : AU FEw
A &Y AT & T ST 74T O 8. 96
FUS 3T FT T Fgr 47 | HOHT T
g § Fad 4 F0° I AT ATg 2
w1 FTw § i foeet awg ¥ o dar
R o ;v /T ? wravawar 1@ A
g & o o uw o s dwm
AT F AR T6 MH! et qgraar
BT FSIEH IC FEN &, IF FT U
HAGHT F AR T TG A |
AT FqA 40 NiaUT O T80 92 4y
g1 # awmw § fr foaer famar o
foat wIdT agi &t graeEwaE qir
W I A I FE T FE gAY
@ & AR & I BT 99E /9 T o1
fesmar smgar § )

SHRI K. P. MALLIKARJUNUDU
Madam Deputy
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[Shri K, P. Mallikarjunudu.]

Chairman, coming as I do from, and
knowing ag I do the conditions obtain-
ing in the State of Andhra Pradesh,
1 would like to confine my remarks
to the State of Andhra Pradesh. It
is common knowledge that Andhra
Pradesh is the rice bowl of India and
it is really a granary so far as paddy
is concerned.

[Tue  Vice-CHamman (SHRr Ram
Niwas Mmpua) in the Chair.}

Unfortunately, Sir, this year
Andnra Pradesn was nit by unpre-
cedented drought. In the State of
Andhra Pradesh, perhaps as in the
other States, kharif crops will be
raised in the month of June. In the
month of June, usually the south-
west monsoon winds blow and the
rains come. But last year no such
monsoon broke out with the result
that there were no rains in June
when they were most needed, with
the result that the paddy-growing
area became less than the previous
year by nearly 25 per cent. It also
resulted in less production of paddy
so far as the kharif crop was con-
eerned. It is true that there .ere
some raing in the month of Septem-
ber. But I should say that those rains
were insufficient and they were nut at
all useful for the paddy crops already
sown. If there is any benefit at all,
it is only marginal and not more
than that under those circumstances,
the Goverrment and the people were
put to much difficulty. Even the dry
crops also could not be grown for
want of rains. Apart from paddy, in
Andhra Pradesh some dry crops like
groundnut can be grown. Even in
the case of dry crops we see & ¢On-
siderable decline in the area grown
as well as in production. Both in the
dry crop and in the wet crop, we see
a decline in the area ag well as in
produetivity. That was the unfortu-
nate position In which Andhra Pra-
desh was sftuated last year go far as
the crops were concerned. Under
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those circumstances. Sir, the Govera-

ment have spent large amounts of

money by way of relief. The Archra

- Pradesh Government has nearly spent

Rs. 11-12 crores till January, 1969, on
account of drought relief measures.
But there is one thing. This money
was mostly spent on works of
permanent benefit for sinking wells
and for other measures of perma-
nent value. That was the kind of
work undertaken by the State Gov-
ernment. And as I have already
said, they have to spent ancther
Rs. 1-1|2 crores by way of relief to
these drought-stricken areas.

It may be remembered, Sir, that
these drought conditions were not
confined to one or two districts. They
were spread over the entire Pra-
desh, right and left, in all the twenty
districts of Andhra Pradesh. That
was the nature of the drougat, Some-
times drought may occur in some
parts of the State but so far as the
drought this year 13 concerned it
aifected the entire State of Andhra
Pradesh with the result that produc-
tion has gone down considerably.

Apart from the relief given by the
State Government they have also
‘made available certain loans, called
the taccavi loans, on a very, very
liberal scale. These loans also
amounted 1o more than Rs. 2 crores.

Apart from loss of produce from
the flelds there was difficulty about
drinking water and fodder. There is
not enough fodder for the cattle and
drinking water for the people. So 1n
order to relieve that difficulty the
Government embarked upon a scheme
of digging wells by means of rigs and
if all these wells yield drinking water
the problem of drinking water will be
solved in certain places. But in a
vast region like Andhra Pradesh
seventy or eighty rigs cannot solve
the problem though they have given
some relief to the drought-stricken
areas of the State,
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Sir, the Government of Andhra Apart from that I would also

Pradesh requested the Central Gov- | suggest, as already suggested by

ernment for relief. It may be unen-
tioned that the Central Goverament
put a ceiling of Rs. 12.55 crores as
the amount earmarked for drought
relief measures. The State of Andhia
Pradesh requested the Central Gov-
ernment to fix a ceiling ol Rs, 18
crores and 1 should think tnat ihe
Central Government could accede to
the request of the Pradesh and alier
the ceiling hmut from s, 1200 1w
Rs. 18 crores. In addition, the
Andhra Pradesh Government wanted
a celling of Rs. 9 crores for the
ecoming year starting irom Ist April

1969. So 1 would request the
Central Government to accede to the
reguest 'made by the Andhra FPra-
desh Government and see to it that
the ceiling of Rs. 78 crores is fixed
as drought relief assistance for the

year 1968-69 and Rs. 9 crores for the
coming year 1969-70. That iz the
request made by the Government of
Andhra Pradesh and I think it is a
reasonable request which the Central
Government should accede to.

Then another point that I  would
like to impress upon you is this. Ou.
land is rich in rivers. There are a
number of mighty rivers flowing in
the country and watering it. Any
permanent golution to meet these
drought conditions will lie in harness-
ing the waters of these rivers and
impounding them so¢ that they can be
utilised for irrigation. All the
rivers in India can be harnessed and
impounded. We need not be afraid
of any possible drought. Perhaps, it
is a very, very long-range plan and
if 1 am right, our Irrigation Minister
saig that Rs. 2,000 crores are re-
quired to harness and link -ip all
these rivers. So in my opinion there
should be a perspective plan, a plan
which may range over a number of
years under which all these Trivers
can be harnessed and their waters
utilised for irrigation purposes so
that drought conditions may
disappear.

Shri Rama Reddy, that the under-
ground water should be lapsed and
utilised fully and made available for

drinking as well as for ir-igation
purposes.
Lastly, 1 would suggest that a

drought relief fund say, fo the
extent of a hundred crores of rupees
may be constituteq because drought
is a recurring phenomenon, Droughts
are now g Imuller of common occur-
rence. Under these circumstances
e Qovermmernf o1 Tndia wodlkds o
well in building up a famine reliel
or drought relief fund.

SHRI AKBAR ALl KHAN
(Andhra Pradesh): The Agriculture
Minister will tell us that there is

already some such fund.

SHRI K. P. MALLIKARJUNUDU:
So a big fund should be constituted
so that relief can be granted in times
of distress. With these few remarks
i I wing up. :

ot @ wwa fag (fagm)
AR ITANTETS HEIST, I@ qaA §
FAFIT G aA A g A W &
fodt  fodt F17 § swra W QY *
IR ATIT FW e | A7 fF ggard
Ft f<di & wtqw gar § =< Jar ;i
& A AT Sewl & A § gt
w1 fF 3@ 37 W afeeats & g3 fodi
§ A% g, AW 98w ¥ FQE-wda
ot fr el & g a97 gat g, ueRdR
Fagaas fgsvugarg 1+ ot a9
§ a3’ ¥ w@art 95 @l a1 &
AR SEaa TE gl F1E qQAIY
a1 fas &% wgr fr oo & aifs-
SISO E R R EE I A -
ITGHST FT FAST &, FG AT gEr
TR 1 AgRAgErwIEArE o
JUT AW ¥ gArglaTe WR fAsigy
| featager qergarg 1 IE wEE
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¥ %% dar b Prgre ¥ oy g e | TRATE

Wzt % & agq 91q0 F

qET I FAT & | 3G ARG F AL
qoT 737 74Y @ ¥y e W fow § g At
q&T T 7577 &Y )

7T Fgl & T § A7 fedq &
a sufaqg sas<r A8 & 1 FfwA
qAT & A A & 5g g%t § fF 23 wF
aar fagre &1 faar & fag § fgard
FY &% A4y sgavar agf &
qgl A F1§ AgT g W A FE fAw
giefia &Y sqqeqr & 1 9@ F 9
9Ty IqF TG § qgrarg fad 1 o
wwr  qa-fefaga & 3g ft w0«
FUT IAT qIE FTIATHIE | 1967 ¥
fag A awTa a37 97 T AR fagre 1
FAa-5q9 37 fagrd fageatr oo 7
FIEH o7 war oqr) wfwa gy frer
I Tngrata fa &7 wisy gafsfads
gar gATHT § fagre &7 St ge AW
TR AT T@ & geq gar & 1wy av
qary & A H aardi # a8 srar g &5
fagre &1 swaeaeT W ot F agavar
fif qgt FU T F 37 59 T § A
T | WA I ¥ q1¥ ¥, dar fr
Herdt ft ¥ "aatar fx ag feege
TR T g fr ag 3 yg ¥ wy
fedr AT H T 7 1 AW
w17 gwal g fF 7 & auy 9% &
& gt &, g & wf 3 Afww S
& wiX Afgw T FTIO0 98 @ @A
g aife 2, 3, 4 U9 48 WA F 91
wg ag dna #¥ ofasi w1 @@ g
FRAA qrar § a1 w@rfas § fr 99
T @ T QAW el A 57 J@ #7
QA F g ag @ & | qE 4T
F1 €1377 §9 T Fga1 y 97w ¥
wifer #Atc waqraqt & 1 Afea
9 99 TG FT A FIRO 4T § 7
€7 39 # g% W1 HF(A 994l 3, &7

- ZgwT w1 73 & fr ¥ 3w o fag

36 ®UT UFT TIHT IT 7ar gy &
IgH T qfewa & 20 ITE A g1y F
g 10 FAF o TATT 77 fqarg
T FFIMH & THT &, FF IT N, 10
FUT CHT FsylaT 741 7 ) 3@ 3
T FIFY 26 FUT THT IGT ATTATT
F Q¥ 1 A7 FraT T A A9
HIGATT & AQT Oy ar Igdq ¥
&t M AFTA 7377 fqqga eqvarfas
¥, T THT A frar A gwAr

CA

S, A fagm ot aEEr
FT 1T § f5 9 F A0 Aogwasr
§ @ T[T 7T SN F forg @ wmo
ZC & AT ENIL W & wigr g} afeqf
g, W@l wtea 7 q F AY wAY 7
qAE WU AT &, qat gw Tafaam g &
IQ QAT FT IIGNT F T 90T 20 JT&L
#, 98 F9qT FSAT HIT A7 &Y A9

g

ST HHTA 95 TaT & et 7
¥ o agi feefts agsmar smar &
feeltw oga # qwg-a<g %1 wsafsqi
g & T AR 39 awq ®, @<
qIT § MT faqm@ qamti § qUET &7
£qTT GUAT ATIT & 1 FE AAGT
F faadr &, F& qmA FIE AF ¥
g AT &, FE TTT FIE fAar a7
JqT T FrEA F7 fawrad S 2
T St ¥ @R FI9 AT BT FT7 1T
g e faaa AT & | SImaw Ew
TFTT I QT FT 9rAAT 7 & fqQ
gH TTRIAE &M 9%, FEAlHA AT 9
FrE wqm ag IB &, qwET
eIty ZfEhOr F1 @ FT R W@ F
fag o& arar a1 ®T FE Fw A
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IBAT B, AW IF T AT TSI, qar
9EAT ¥¥, T AN freAtE qzIAT <E,
g1 Iaq wEadr &, 3§ w=arg &,
FEr gfus s fax, w87 9 faa,
zafr fagrgr @57 F 3@ @,
399 FF W avtar G § | 3§fax
¥ g fafeag gam &, &t f =
wfeastdas amga T *ar f§ 3@ =0
ARIA afzdr 7 OF AL F ArEq &
faw agd fasrat sd, e 37 afan
F AT 7 ageaT g oww | wF &
ATT FFIT 1 N1 fegaaf=ar gt
g I 9T TYT A, Ivg AT A7 AR
37 & w1 IuarT fqard F olaw
A, fage gfdra sig ¥ fwar
qF AT 5, 7, 8 XA H AP A AN
FI AT 9T IOAT TGATQT AT FFQAT

g

fagiec & faw o =7 &% 5%
fawgr, sad, 37 AR F 17 73t 7@l
%, vax faq uF gri-v9w W AT
FI @ q@ TS gE & 1 WA N
T WAl § Iay fagre A awwi]
FIqIfeaq FEN a1 F¥E FT GG
FIqifeaq 177 | Frad w3 adr Fgar
dfedaradrd | woe 98 gri-aaEa
a@ Fata e &1 fagre ¥ wraifag
FT A ATq T IAT GG F fHATLR,
AT AT fAgI F gty A< AETATg
fod & W ga-fedism & god-
g TFE ART AGAQT I |

ZEY axg & qEAT Ay al fad ¥ gA-
q7 74 gl § | gAgT AT 7€ qfaw
Y ATAY T & fgrg wieat & pr a0
faeata &7 AT &1 (Interruption,) HIT
AN foearq $7@ 917 8 A1 OF fogarq
gAgA § AT T § | WL AGT AT AT
faur stra, foww faw oedtie a6
FOT 8 FOT T &F g4 aTA &, v
TqT, METHTE A qEAT fq1 *7 Q&

[
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39 AT AT AT AL TR TG q@T
sfxdwT &7 $7A9Tq & 37 vy, feard
FT 35qATT AZVATT | FHTAVE J I
fore & weew  gv ATy qIT g
frar sma Ar g uky WA
¥ faard g oawdt 21 w5 FTH
AT AIFTT FLE AfewT g7 Ardy e,
TAFT  FHT B AR GG
SR & SATRT eqfa 31 AR ATEA™
g1, afym=Tg g, AT| g av qsera
Z, 2T 7T T27 2 AT AET H HFTA
geATT q1E &, & w30 fr a0
Tzl ®fqT #re A0 w740 =fze o
qF T AAE & | 1967 X 9T
fagre ¥ sfty =T AT S WEg q@T
# AW q7 wT TR AT F
ST @y oY @ qgT M7 q T A,
g AR & 10 faar v g qar
aF 1 6T A 37 AT A wfwa
Fre an fFar w1 g4 9@ 7 g
T 2 fx afz wfar o faare @ 1967
¥ 7w feat gar A1 faw doy a7
Tgl felte &1 19 gal, fora o117 a2
AW BT TET IFAN T F9 A, a8
A WA | wAALT T &,
Uedy  gegET ¥, FT G g
YT A fagre #7 av1< 7 9 arx
93 FH AT 1 I 7L T Fre
T 1 faat st T wnfE 97 ffaw
FIE A G1A1 §, 9T §H wald &a
oY da w1 NfwT $TIF & a1 W
%Y g foaeagTdy Y a1 & f 97 39
fersrdaaFd s T @ & =
¥, OF qrAgL Al T g7 qIg, ®aE!
gEl fag M7 9T g faederdr ot
AT & qv w@afas 7 ¥ & 30T
wfzn qv gRAr &1 3afeg & AT
g fraeT e fF foa-fav o4 &
7 F gEal oot g 39 St ¥ Sl
Fre i frar ara, Fa7 9= S A
Taqral S feohivrfw & foefte &

5854
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|+t Lot #iea g
FAE & 9T g AT SmA, gAs
¥mw war www warg o, Gelw
FTE e W14 | WA STEIF AT QT
feal sifq, @fT @ia g 21T
Iq W TG qF gd A q€ F,
5—7 JTHT FI TR fF 399 999 §F 572
ag ®14 T EY 790, FF GHT AT
fesra & o9 I 9F 39w T @
¥ q@d ¥ faT gw  qaAT agr g a9
TFEATA AT AT A GAIH qITH
W TW G, wFF T W F q=ar

BT, F1E OF AT aHaAT & |
SHRIMATI LALITHA (RAJA-
GOPALAN) (Tamil Nadu): Mr.

Vice-Chairman, the statement regard-
ing the drought situation that 1s
before us clearly reveals that
Nature has been impartial and
also Nature has been unkind to all
parts of the country. This is a
situation which persists in the whole

world. The vagaries of monsoon,
drought, famine, unemployment,
industrial wset-backs, everything is

a common feature all over the world.

But as far as our country is con-
cerned, we cannot attribute this
situation only to the vagaries of

monsoon or the natural calamities.
The implementation of our plans and
schemes have had a set-back. Also
the absence of a thorough plan to
implement these schemes in a proper
manner has resulted in this situation.

In this statement regarding drought
conditions prevailing in parts of the
country which was circulated to us
after the statement laid on the Table
of the House on the 18th November,
we find that in Gujaraf, semi-
scarcity conditions prevail in 3,924
villages and the population affected
is 86.14 lakhs. There is also shortage
of drinking water.

In Orissa the winter paddy has
been affected. I want to mention
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particularly about Rajasthan because
Rajasthan is the worst affected area
and even recently some Members of
Parliament had been there to study
the whole situation. Scarcity has
been declared in 22,797 villages in
all the 26 districts of Rajasthan
where the damage to kharif has been
50 per cent or more and the popula-
tion affected is 1.28 crores. This is
just to show the magnitude of the
situation in Rajasthan. I am sure the

Government wil] take all sorts of
measures in coordination with the
State to see that we avert this situa-

tion. At the same time I would like
to point out that the Rajasthan Carnal
Project which has been there all the
time has not been completed yet,
and this has resulted in all these
things. What I feel is if this Rajas-
than Canal Project had been imple-
mented properly it would heve
resulted even in its pruned 1957 form
in an irrigated area of 35 lakhs acres
and a total command area of 50 lakh
acres, On completion it can pro-
duce 30 lakh tons or even more of
foodgrains. This means that in one
jump India can achieve self-suffi-
ciency in foodgrains and we can
conserve valuable foreign exchange.
I am very sorry to note that this
Canal Project has been delayed. This
Project as it was originally in 1952-53
should be taken in hand and com-
pleted in three to five years; it ought
to have been completed in 1958, So
far it has not been done. And for
the rest of the region it should have
tube-wells both for drinking water
and also for irrigation.  About 500
tube-wells should be commissioned
in this area if this problem of
scarcity of drinking water also has
to be solved.

Then, Sir, the question of comple-
tion of all these things needs about

Rs. 300 crores and this the Central
Government has to give the State.
This is not a question aof giving

money to the State, but the money
should be utilized properly. Recently
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the problem has cropped up about
the Centre-State relationship. It is
not a question of giving money to0
States, but it should be seen that this
amount of Rs. 300 crores is properly
utilized. 1f that money is to be
spent over, say, a period of five
years, it must be implemented. The
Central Government should see that
it is done in five years. That is how
we can solve this problem. We
cannof solve it just by giving the
money and not having vigilance over
it.

%

Then I would like to say about

my own State, Madras, where they
have got from times immemo-
rial

1
1

AN HON. MEMBER: Not Madras,
it is Tami]l Nadu. Say Tamil Nadu.

SHRIMATI LALITHA ({RAJA-
GOPALAN): I am very sorry it is
Tamil Nadu. I correct myself. 1 belong
to the old guards, T still remember it
only as Madras and not Tamil Nadu
though I spoke on the Bill. Yes, I
say it is Tamil Nadu. In that Rama-
nathapuram district is from times
immemorial a famine-stricken avea.
Of course. why nothing can be done
for that, I do not know. Recently
Kangayam in Coimbatore district has
been declared a scarcity area and the
Madras Government approached the
Centre for relief measures. I have
no objection to the Centre giving
money for relief measures. But
I would like to ask the Tami] Nadu

Government why they have not
undertaken any relief measures
themselves. What have they done?

They have only rushed tg the Centre
and asked for aid. What relief
measures have they taken? Did they
give any money to the famine
stricken people? They have plenty of

money which they have got in the
Tamil Nadu Ilotteries, crores of
rupees. Why should they come to
the Centre for relief measures? 1T

just cannot understand when they
have got everything why they should
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come to the Cenire asking for
money. They say they have to
think twice about the prohibition

policy also. They say they have got
to do rethinking about the issue.
They say they lose about Rs. 40
crores. Bui if the Centre gives them
Rs. 20 crores, then they are prepared
to introduce prohibition; otherwise,
they have to du rethinking on the
policy. This should not be the atti-
tude. The Tamil Nadu Government
should try to do its best, whatever
they can for their people, and then
come to the Centre for aid.

AN HON. MEMBER: They have
the means to do, but they are not
doing it.

SHRIMATI LATITHA (RAJA-
GOPALAN): Then, Sir, we find in
Haryana also since September the
State is having drought. The over-
all situation is wherever there is
drought and famine, there will have
to be relief measures. Every time
when there is drought or famine, the
Centre is generous enough in giving
aid. The Prime Minister is very
generous in giving aid from out of
the Prime Minister’s Relief Fund. But
that is not the question. The ques-
tion is: How far this aid has been
utilised as a permanent measure? It
is not a question of giving clothes or
getting drinking water for some time
from some place. It i3 a question of
what permanent measures you take
for the relief. That iz the most im-
portant thing. The Centre should see
how far this is done. And then, Sir.
the fajlure of monsoon, the vagaries
of monsoon, is there. But I am sure

any metereologica] expert can tell
them of what will happen, how the
weather conditions are, how the

weather is going to take its turn. So,
they should have a forecast of these
things and take safeguardgs even
before something happens. This can
be done if only they make some efforts
to do it.

Then, Sir, another most imporiant
thing is giving incentives to agri-
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culturists. There may be small land-

holders for whom incentives do count | same question.

and unless we encourage them, there
is no prospect of increasing our agri-
cultural production.

Another most important thing is
the protection of the catftle wealth
which we have been neglecting. Our
cattle wealth has become the weakest
in the whole world and we just
neglect that part of the living beings.
We have geen in our Tamil Nadu
itself, in Coimbatore district, 3 to 4
hundred cattle are dying. And what
happens in Rajasthan? Now, the
Railway Minister is kind enough to
say that the Railway Department is
allowing the cattle to be removed
from Rajasthan at concessional rates
to other neighbouring areas. This is
the position. I think protection of
our cattle wealth is the most im-
portant thing if our economy has to
survive,

Then, I would like to say some-
thing about the Community develop-
ment block which is really doing
very good work, It has got national
recognition. National awards, State
awards, etc. are given. At the same
time I wish the Minister had listened

to one of the gram sevaks in what
adverse  circumstances the gram
sevaks are working there. I am sure

it is not fair on the part of the
Government just to give a national
award or a State award. They should
be given all kinds of encouragement.
One particular candidate whom T in-
terviewed, he raiseq the cultivation
from 22,000 maunds to 62,000 maunds
in a period of one and a half years. If
thig is what one worker can do, just
imagine if they are given incentives
how much they can contribute to the
national wealth.

I now come to my last point about
the irrigation schemes. I think I have
been in Parliament since four years
and I have been raising this question
and I have been getting the same
answer repeatedly. But T am not
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tired of it. I go on repeating the
1 have been asking
about the appointment of an Irriga-
tion Commission. I am sure the
honourable Minister also knows that
we had an Irrigation Commission
which was set up during the British
regime in 1901. And after that they
are yet to set up another Irrigation
Commission. Every time I
put the question to the Minister, the
Minister replies that they have not
yet decided about the personnel. I
just cannot understand why for the
sake of the appointment of personnel
the gcheme should be set aside. This
is really a great charge against the
Centre. When they are going to
undertake its appointment, what is
the difficulty in finding personnel?
Do you mean to say that we are
short of engineers? Are we short of
agricultura]l experts? Are we shor{ of
soil experts?

SHRI LOKANATH MISRA
(Orissa): The difficulty is that they
have too many men.

SHRIMATI LALITHA (RAJAGO-
PALAN): I hope at least by the next
session an All-India Irrigation Com-
mission will be appointed and the
Commission will carry out its work in
an efficient anq speedy way.

SHRI AKBAR ALI KHAN: The
President has announced it in his
Address, about the establishment of
a Commission.

SHRIMATI LALITHA (RAJA-
GOPALAN): Yes, they had accepied
the appointment of a Commission.
The only question is that they are
still deciding about the personnel.
Are we short of experts?

4 p.M.

In reply to Starred Question Na. 26€
answered on 5th March, 1969 about
river water, it was said in regard to
major and medium projects, over
Rs. 1700 crores have been gpent dur-
ing the last 22 years in harnessing the
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river waters for purposes of irrigation.
On these two items we have spent
Rs. 1700 crores and we are yet to find
out how to control the floods but I am
happy to note that our Irrigation
Minister, who is an expert in this field,
has already been to the USA and stu-
died the thing, He has also brought
to the notice of U. Thant, Secretary-
General of the UNO and the director
and officers in charge of water re~
sources that a forum should be arrang-
ed for the exchange of experiences
and remedial measures adopted in the
various countries of the world in res-
pect of flood contro] of rivers. I hope
he will, at least now, after studying
the whole thing, take up immediate
steps to see that these floods are con-
trolled. A potential of 22 million acres
has been created during the Plans, in
addition to 24 million acres being irri-
gated in the pre-Plan period. In this
connection I would like to say that as
far as the irrigation projects are con-
cerned, the major irrigation projects
should be implemented within the
target fixed, Also some of the minor
irrigation projects should also be taken
up simultanecusly so that we cover the
whole thing and this will, in a way,
result in the water facilities to differ-
ent areas and production will be more.
Lastly, I would Jike to say that in our
Fourth Five Year Plan the target is
fixed at 135 millon tonnes. I do not
know how they are going to reach if.
Of course we are having foreign aid
in the shape of PL 480 etc. However,
seeing the plans that are formulated,
the plans that are executed or imple-
mented, seeing the way it is done, I
fear very much and I doubt how we
are going to achieve this target, with
all the vagaries of the monsoon,

Lastly Sir, T would like to quote
what Dr. D. R, Gadgil has said:

“Lack of a consistent general
long-term policy and failure in
formulating it has been another

factor in our inability to produce a
frame that is meaningful and not
only statistical. The emphasis in
our plans on investment has been
due to lack of long-term policy.
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As often happens with our plans, '
they are collection of bits of

schemes in all kinds of directions.

This is because we have not got

adequate criteria. We are unable

to choose; our resources are wast-

ed.” I want you to take note of

“Plang are bits of schemes in dif-

erent directions.”

5862

Sir, I thank you for giving me an
opportunity to say something about
this and I hope the Minister will con-
sider whatever I have said and think
about it and I hope he will find it
fruitful,

ot fadwa ant (wsm wEW) ¢
HBIEA, 26 BYIU FT GAITF FY ATF
¥ gq@ =1 feqfq 97 0F aFqew fzar
AT AT | Ag TRAT FEANT T4 & O
q@ @ feafq g7 fa=nv fear @ <@T
g1 | FATTINUF agA ATTINE |
BRI 2W A AafaE T4 2gq & WYY
afegr &7 oty agm 7 sgd war
STATE | Fgd # I H g9t F 10
S QT Tha g wTAT & Fg oft 99
WIAT & AT I9F qAd § Agfaq 99Ty
gAT¥ gl Ag fed 1 ¥ @y Fvn
& fp gy 3w ¥ w91 g9
feafg ghal afy TN &8 1 wlaw A
T 20 LA I 9FEY FAZAY IOF
FIATTE WMTIH G99 7 ATGT €947 Y
g= fwar a1, foeg o7 7 3w 59
fearaT & wEErT 737 97 AT f w9 A
feafa & 8 a=1 917 |

zaTY 9 § faadT afedt #7 fawrer
WX &, AT ITF ;g T Y 7 q147
FT F9 A7 wraEAFATHT § qfvafag &7
foar snd &7 AFGEAT: FATNT AW TF
TG T I AT AFKAT T AT GIEF A
qaeqt  gRwl-gRwl & fuT gaw
agAT 1 oA, ATTRD 707 EN0
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[#ff faxsta awi|
fr 3o foq wgw =T g F 3T
wreafy ot |, = fafe ft 7 g7 =7
¥ faate waz foy & & g9 "admcal
T gHTT AT F9 AT AT AT
fawd @13 S & afeat F zax fam
T Wi SHF qiAT FT qAAT EINT
T2 gw e £ g oH AwTEar 97
waraa waed gy faarT 23 gl gwl
q9 7g Tote & f @ & fE g
qw Hgw A aga wd F A A
T FW F, WL ST EIEAT F
FH § 07 £W g9 ARG TF A
®1 Fhifag F@T Sfag ag awaT
g1

77 arq o T 2 f3 g@ ¥ AT
gaTR AW ¥ &1 AV FHT AT 2,
SRR LIS EEAELEAE
ST W Y ww HAAT T34 F I AW
FT UF JIAT & AT 5 &g § a8 '
M F g9 3T e §EAr T Wy
¥ WM AT @ 1 aul qg @vvd g
21 apal 2 fr for a7 ¥ 3T 8w
STET { 54 TET Q@Te THEAT ) GAA
& fau e gy 2, 37 g Ay gy ¢
frafT THIT TW 7 QT FT T AE@ §
qTAT & FgUANT ¥ A14 ¥ Al o !
TH GIY G AITAT T T7F g AT qF757
frar ar &, SAEy e 9T &7 9T
azr ¥ | TAT wigy 9IGT  qAwa
STAGH X AT FTp ATAT § 0T HA
AT G &, I R A7F HATT FT 77T
TR FAT AT ¥ ZW a%g A AT
ZATL 3w § w3fq & 9997 § T2 wewl
1 7 AAAT | T AR W
qaTAT AT &, SEr AT SIET Y AE
eq1T feal qmat & 1 S g WY AR
TET &, YTAT 43 W &, TR qTE
Tl agfenrg o S8 w2
eI ¥ f9U, 4 A9F AEH qeq
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w29 FT [IAMT @Al @Al & T
aRT AW 94T & fx wex w2w F Aty
§ qgf X o oY e W@ ogw )
T AW F IAT AN Peey gaw F
e #y feafaar af & M7 3@ w
TET O EHTE | 467 AW T FI A
it & fasiige 7, forr =7, @7 o water
Frfegfgas a2 1 ma R
9@ & frEre %, @@ 97 6 ogar a3
gATE | EF TeAT F, TCH LA,
M TFEAT 2, T2t 9% J@T 987 gAT
oS & e ° faa for @
g 939 A &, qET 9T AT TG 99T
& AR 7y 9% ;W qgT 9= §AT &, TV
1T "y F1 wraw gr fafer ar
£
SHRI ANNASAHEB SHINDE: They
have also certain responsibilities. If
the hon. Member’s contention is that
the Centre is neglecting, at least the

State Government should have report-
ed it to us.

st e awf : &= TEmHey ¥
fomr-fom a1qi #r avw wATET F7T ey
smafus fFar @ S99 9w wWarew §
#1E eqr 78t fear & 1 § g # fog
s, frdeT s g 5w
SRW F O TATE T § JFF I A0 Ay
faegm gfrem 7€t & 1 wwEOr ¥ fag,
Hared &7 uF g, Sl vew %
@t ot 2, fm a2 faag @ wr g,
suF w2 o qg fowr gur 2
‘T g T A¥ IUg Afeq o
& @ & forr Farest Tromme gew e,
Y & 9T FY GTATS, F SqqeqT HLAT
mrfs g 1 gATO wHe W A wran
qgT qfg A F qII W 1 g @Y
wama & % &7 o gaw g &
q@ &t gaegT #1 faem &9 v 2,
afra 9 & art ¥ fog ogi = M
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w1 gAY W gvr & e |

ffqaT ST & 1 A1 gWIR gl |ew
FRW ¥ TATEG FT TATHT & | BAg
¥ A ° agr #7 fAed @ W A
e fom wa nfas dar adf
g 1 987 9X 9TEl WEM w9
@Y AT § | SEY HIR § wrfeariagi
F TH-WAR AR AEAT-
T ¥ @ EAT § qgT AL 9T &7
eI THTE GAT § HIX g T
¥ ST T ZATHT, T I T2 AEH
&, Stgt 9X ST aga sarer § afaw
T FT FIS qTY TG 5 AT SIfT Ty
& & fr g et g ¥ @ =
IUT F F, g T T 0¥ § foF wgh
oW & g@ # foafy w i €
dfemr gk Hell St A A 2 e
qx Zrer feor i agt & o adi amy
AT AT ST A g & o ferfq
g F wewd § fAu g oarar
21 9t T FEY @Y & AR 39 A
awg & sy F frarfadt @ S wee
AT & S FT fowr FH g #
gwear § fF = a3 @ sav
grfoed & AET 99 qFAT | 9gf 9 TJg
& # feafa ¥ 1 =g Ay w4,
ALY, W 99 F g9 § g9t 7R
ZqTol AT oAl a9 & 5 W T oA
qreY UF FL I F  ITRATA FT FIS
g fEaT ST §7 @WEd: agt 9| #
feafs wsit o & 7 A=Ay | Feaw
FT WX ¥, UF AT T TAEL TR A
93 O 9 a7 91, g 39 aw F a1
FEAE T ST QT 97 99 qTET T Ag
T SUANT TET GHT HIT I§ I qEATd
#Fr AR Fgr T F oawt F FwCOr
e ¥ U $HEST Al g0 Wi
7 a7 29 faorell 3 aFd § 9 T T8}
# ol SIT wFd | 9 I@r W1a
ST gEd AT HAerT W g a8 Fh
qn O g5 & | O gy @At g

[25 MAR. 1969 ]

|

|

!

conditions in certain
parts of the country

q H 70 FUT AT @ & TH |
qTH a9 T, s F @A & fAay
6 HIT 9% FAET a1 47 AT fawefr
T S A qET F AA A 0>, A
| F AT, 6 99 7 1% Y I Y@
#t fem &ty garelt s o = e
qF FIE F Ag) g0 WK 97 981 ™"y
F¥ 7y for qraT@ a7 q@ few Jrar
2 sm e aEig) O @ aw
¥ WAy F¥ M § A 3 TH A
feafa &1 agr ax fmiow fFar smar 2
o & agt o g@ #r feafa v qara=n
F4r 7 fpar o g%
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Y g § A7 W) e & fer
ST ST RW ¥ 7 gu AR o™
¥ 1 gT § 9g X AN X A A &
FTeor St feafy § ag v oy @
& it & % 35 Fr A o |
@ & arq & faeq %7 w_w § 1 faew
FT X9 TAHT TF GY {1 DT q2ET FT
frar st & foF " 9% Ty F FHY
* FTIOT FAT F 9T 90 T 100
g TR @A & 1 FEl 9T g«
T A AR e = g9 %) fefa
ZAwT AT § 1 ST Rw & o farigr
¥ fyowr ad %Y feafq &1 v amod
fmr & wfe fawig & far gu s
#rfy 7w wgeie & 5o € agt frew
a8 IgAT AT AR 997 41 fF agt
T WU AET T of "o ar #3Y
T 47 | T a9 oY T8t wErer A feufa
2 AR ga@ W feafq & 1 Aarem A 99
FATE WIS AT R AT AR S
AAEE A W § AWFIL, HIHET
ANT FTET I §, Fiw w & w5 qw
F fom-foor st # qar & o & wely
W F qear § fr W 3w F e
AWM & g@T ¢ A7 AG) 59 1 777 & o
AIT T WATAT FT T § Foy v §97



5867 Motion re drought

[ fazwia 7A1)
¥ oar A | gwaa: Aow ww ¥ faw
feft a7 o Agt A gEEF  FTW
Ay g3W ¥ Ao feafa wga @aq

ARG

gq §, Hag few sv g &
T TR ¥ wiUFw @7 AV § I FAT
TF FET A FrAT § HIC HAL Iq FEHA
§ @1 93 A AV A I G A GHET
AT g § IAF FwATE 1 ATH
gt g fr dererm 3w W S AW
& ST gt Y W F T B AN
Ffrq@ar N aad gt ¥ fay o
I8 THY FHR FT Fgraar @ q€ fE
o qEmE &l & & S @
R foms wrew agi & farfeat &t
sfuw & wfas wmw faw a3

SHRI R. T. PARTHASARATHY
(Tamil Nadu): Mr. Vice-Chairman, it
is a very depressing picture that emer-
ges as a result of the drought in many
States of India. It is also grim in
certain States like Rajasthan and
Orissa. Members on both sides have
spoken of the difficulties which the
people are experiencing throughout
the length and breadth of this country,
I for my part would like to say that
a fertile State like Tamil Nadu is to-
day in a difficult position particularly
in the districts of South Arcot, North
Arcot, Salem and Coimbatore. Even
in the two beautifu] hill stations like
Kodaikanal and Ootacamund there is
practically no drinking water even.
We are considerably relieved to know
that the Prime Minister of India will
be visiting Madras at least to cover
two of the affected districts of South
Arcot and North Arcot though in a
few hours, and we are very grateful
to her for that.

I may at the outset say that pri-
marily the relief measures must be
worked ocut with a pragmatic approach
by the State Government concerned.
It is not necessary and it is also not
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advisable that, in every State, as soon
as drought conditions appear, the State
Governments should appeal to the
Centre for financial aid and other
aid. It has been seen from time
immemorial that in the ninteenth
century and in the early parts of
this century it has been almost a con-
tinuous process of what I would call
the unwanted queen, namely, drought,
visiting one area or another,

SHRI N. SRI RAMA REDDY: Queen
or demon,

SHRI R. T. PARTHASARATHY:
Whatever it is,

Now, considering the historical as-
pect the Government of India should
formulate some measures to find ways
and means as to how the drought con-
ditions can be cleared on a national
scale, Members from different States
are bound to express, it is part of their
duty to bring up before you, Sir, and
before this House, the difficult condi-
tions in their States. But I would res-
pectfully appeal to you to consider
that this is a national-problem; history
has proved that this is a national
problem. So we must take the drought
conditions of this country in that broad
national perspective and find out as
to how best we can solve this prob-
lem. To me it appears that there are
only three methods.

The first and foremost, I consider, is
to echo the very wise suggestion made
45 years ago by that eminent adminis-
trator, Dr, C. P. Ramaswamy Ayyar
who formulated a scheme—that fertile
brain of his conceived this idea—of
inter-linking all the great rivers of
India from the Ganga to the Cauvery.
And whenever questions on this are
put in this House I am pained to note
that the Minister in charge comes up
repeatedly with the answer that it ic
a very laudable objective but it is not
workable due to the paucity of finan-
ces. If this is not going to be donc 1
am afraid our irrigation schemes in
general will not be a success,
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Not only the major rivers should be
interlinked, secondly we should also
concentrate on the development of
minor irrigation. I do grant that ihe
Planning Commission has evolved a
very fine scheme as to how best we
could utilise and promote minor irti-
gation works but the implementation
of this scheme is not satisfactorily done
both by the Centre as well as by the
State Governments. There is some
sort of tardiness in their approach:ia
formulating such projects and in tsk-
ing effective measures particularly m
the State of Rajasthan and in the State
of Orissa,

Sir, { was reading In an Amercan
magazine an article on the future
irrigation schemes of our country in
relation to the growth of population
and it was pointed out in that arlicle
by that learned author, an eminent
scientist himself, that by the year 2059
or 2100 with the rate at which the
world’s population is growing we wiil
not have adequate drinking water.
This takes us to the problem of find-
ing drinking water which is necessary
not only for human beings and also
for the cattle, but how we are going
to grow our food. This is the broad
concept on which eminent scientists
should work throughout the world and
particularly our scientists in the Agri-
cultural Research Institute must think
twice, three times, and formulate mea-
sures as to how best we could harnese
and mobilise the existing water re~
sources as well as find out ways and
means of tapping the underground
water resources for the benefit of aot
only irrigation but also for drinking
purposes. This is the essential thing
on which the Government should coa-
centrate. If the Government do not
plan for these objectives I am afraid
we shall only be allowing the drought
condition to prevail and continue as
1t has been in the past which wili ad-
versely affected not only our economy
but the genera] life and welfare of our
people.

I would therefore appeél to the hon,
Minister to consider my humbile prn-
posal, namely, the constitution of a
permanent National Drought B-ard at
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the Union level. He should make
provision in the Budget for the work-
ing of this Board so that adequate
finances could be made available to tha
respective State Governments which
are effected by drought conditions
without the normal process which
means red tape. I would very respect.
fully submit to him that a Board like
this would be able to deliver the goods
if not fully at least to a large extent
so that relief measures could be rush-
ed to the affected areas in times of
need and so that relief could be given
in time to the suffering people.

5870

Thank you.

SHRI U. K, LAKSHMANA GOWDA
(Mysore): Mr. Vice-Chairman, almost
every year or every alternate year
there is drought in some part of the
country or the other. This has more
or less become a permanent phcno.
menon and we have been noticing 2
steady fall in rainfall and the vagaries
of the monsoon. As Mr. Parthasarathy
just now said this is not a proplem of
any one State or the other but it has
become a national problem and it must
be solved on a national basis, I agree
with him and I support the suggestion
that there should be a permanent Ludy
or an organisation to look int> the
question of these annual occurrences
of drought conditions and to providc
relief to the extent possible with all
the available modern technological
methods. The report laid on the Table
lists drought conditions in seven States
and the area covered is 95 districts in
the different States. That brings out
the magnitude of the problem. This
is a problem which has to be tackled
on a national basis. Almost every
State; has been affected by drough}
conditions in one year or the other
apart from some of the acute cases
like Rajasthan and others where it
has become a parenial problem and a

problem of great magnitude. Mr,
Bhandari has vividly described the
situation in Rajasthan. It is reslly
heartening to hear about the con-

tinuous failure of crops, the starva-
tion of people and death of animals
which are mainstay of our agricul-
turists and peasants.
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[Shri U. K. Lakshmana Gowda.]

Then drinking water has become
a problem and Mr. Parthasarathy
has just now quoted from a maga-
zine article to show the magnitude
of the situation and with the increase
in population not only in our coun-
try but in the whole world it is defi-
nitely going to be ®u very acute prob-
lem, and more so for our country.
The only way to tackle this problem,
as many hon. Members have already
said, is to tackle it on a national
basis by providing irrigation, by
linking the several rivers flowing in
the country and by tapping the under-
ground water resources, It fs a
thing which has to be tackled on a
continuous basis. It is no use just
trying to dig some wells and take some
such steps to get at the wunder-
ground water just when the drought
conditions occur. If this matter
is continuously pursued in those
areas gven when there are no drought
conditions, the situation will certain-
ly become Dbetter. But what is
happening is, when any State com-
plaints about drought conditions, re-
lief is rushed and efforts are made
to tap the underground water but as
soon as the drought conditions are
relieved we are prone to become com-
placent. I woulg suggest that this
problem should be tackled continuous-
1y and I support once again what Mr.
Parthasarathy has said, that is, on a
national basis. I also support the
suggestion of Mr. Sri Rama Reddy
about the setting up of a Corporation

for tapping underground wuater re-
sources. I would also like to add
here that wherever individual far-

mers are interested in tapping un-
derground water there should be
some subsidy or some incentive sche-
mes which will go a long way in help-
ing those people to get the technolo-
gical developments harnessed to their
own farms.

Coming to the States concerned, I
would like to suggest that greater
attention shoulq be paid by the Cen-
tre to providing financial aid to the
States which are affected bv drought
conditions. Coming from Mysore 1
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would like briefly to refer to the
position in Mysore State. Mr, friend,
Mr. Sri Rama Reddy, has already ex-
plained in detail the conditions pre-
vailing in the particular districts of
Mysore. Drought conditiong exist in
17 out of 19 districts in the State.
Rehef work has received certain aid
from  the Central Government.
According to the figures available
from the Government of Mysore
Rs. 8.25 crores have been provided for
relief works and other shareable ex-
penditure and Rs. 1.75 crores for dis-
tress taccavi loans. A suggestion has
been made, that since the provision of
these taccavi loans might take a
longer time due to the processes in-
volved, that this sum of Rs. 175
crores may be made available for re-
lief work and that will bring up the
figure to Rs. 9.7 crores. The addi-
tional loan assistance required may
be provided separately. This is a
very urgent matter and I hope the
Minister concerned will give consi-
deration to it.

Then, the Government of Mpysore
has suggested that they would jike
to undertake certain permanent mea-
sures for a period of two yearg and
for this also they have asked the
Central Government for assistance. I

request that favourable consideration

may be given to it.

Apart from this, there have been
so many schemes which have been
put up by the State of Mysore and
which  are vyet to be completed.
During the three Plan periods 36
major and medium irrigation pro-
jects, estimated to cost Rs. 331 crores,
were put up in order to provide irri-
gation for Rs. 37.15 lakh acres. 'The
schemes by the end of 1968-69  will
have covered an expenditure of
Rs. 129 crores and a spillover of
Rs. 191 crores will be still left. What
hag been covered will provide irri-
gation facilities only ‘for about 11.7
lakh acres. The Government of
Mysore feel that unless additional re-
sources are available, they will find
it difficult to go @Whead with other
projects, projects 1like the Upper
Krishna project, the Kabini project
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and the Malaprabha project
also new schemeg to be taken up in
connection with harnessing the Cau-
very and Krishna basins.

At present the amounts made avail-
able are returnable in instalments,
the assistance which has been made
available between 1967-68 and 1968-
69. These amounts have been provi-
ded within the State’s Plan ceiling
If this is done, for meeting emergent
necessitieg during drought periods,
it will create financial stringency to
the State. I would suggest that for
such purposes separate allocations
should be mtade. It should not be
brought under the State Plan ceilings.

Having gaid this, it is one thing to
get financial aid from the Centre.
Effectrive implementation of the
schemes has to be carefully looked
into. Mrs. Rajagopalan rightly said
that pioper utilisation of the money
in the implementation of the scheme
has to be carefully adhereq to. I
know that there have
instances. When Shri Sri Rama
Reddy was gspeaking, Mr., Mulka
Govinda Reddy said something about
political patronage. There have
been instances where relief work
contracts were given on considerations
of palitical patronage, politics having
been made the criterion. Such things
should not be there when any relief
works are provided during drought
or flood conditions. Also, it is not a
very happy position with the Co-ope-
ratives handling relief work Many
of the assistance, loans and other
relief provided through co-operative
societies are not above board. A
strict control on these organisations,
In order to provide better relief, is
very necessary.

Before I close, I would Ilike to
mention here that I am one with Mr.
Parthasarathy in suggesting that con-
sideration should be given to the very
early nroposal of the late Sir C. P.
Ramaswami Ayvar about interlinking
the rivers of this country. In the
modern technologica] world, even
though it may be costing an smount

been many -
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Which should be given due considera-
tion. Thank you.

SHRI ARJUN ARORA (Uttar Pra-
desh): Mr. Vice-Chairman, it is in-
teresting to find that while we are
discussing the  drought conditions
in the country, the Irrigation and
Power Minister is  conspicuously
absent. His place has been taken by
the Food Minister. 1 do not know
what it means. I hope it does not
Mean that the Government thinks
that drought cannot be fought by
irrigation and that only the Food
Minmster can supply some gratuitious
relief by doling out some food.

SHRI ANNASAHEB SHINDE: The
hon, Member is a very enlightened
Member, but drought relief <gecifi~al-
ly fally within the purview of the
Food Ministry and minor irrigation is
also looked after by the Food Minis-

try,

SHRI ARJUN ARORA: That is
the interesting part of the Govern-
ment. While floods are the responsi-
bility of the Irrigation and Power
Ministry, droughts are the responsi-
bility of the Ministry of Food. That
is exactly the thing which I wanted
to point out. You cannot fight
drought by offering a little food here
and there and you do not »Ter much
food. For example, in UP, at the
moment, eight districts, acoording
to the statement of the Government
itself, are affected by drought. The
number of people involved are
1,05,12.000 and what is the amount of
food that the Ministry of Food has
offered? They have been rather bold
enpugh to mention in the statement:
“1,874 persons are in receipt of gra-
tuitious relief. The Ministry of Food
and Agriculture have allotted 100
tonnes of wheat for this purpose.”
Now, for 1,05,00,000 people, they allot
100 tonnes of food and here the
Minister, an enlightenegq Minister at
that. a good Minister at that, sup-
Posed to be full of energy, gets up and
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[Shri Arjun Arora.] |

says that drought relief is his res- |
ponsibility. That is how he is dis- |

charging hisr wesponsibilities. There
are in the country some areas of
chronic drought conditions. Almost

every year we hear of them. These
are, to mention only a few, Western
Rajasthan, Rayalaseema in Andhra
Pradesh and the southern districts of
UpP. ...

SHRI MULKA GOVINDA REDDY:
Mysore also. Please mention Mysore.

SHRI ARJUN ARORA: I am not
giving a complete list. I am men-
tioning some of the chronically ;
drought areas. I read this state- |
ment when it was made. I went
through it again today. I do not find |
in the statement any mention of any /

|

concerted efforts that the Government

is making to fight famine, poverty,
misery ang inhuman conditions in
these chronically drought areas. I |

hope the Food Minister or the Irriga- |
tion Minister or the Cabinet as a

whole will one day think of doing ‘
something permanent in those areas !
like Western Rajasthan, Rayalaseema ;
and the southern districts of U.P,

where drought is a norma] feature, |
Not that water is not there in the

country. Many Members have point- 1
ed out, and correctly pointed out, |
that we allow our rivers to flow the |
water into the sea. We allow l.
rivers to flood certain areas every
year. In this atomic age we have not |
yet thought of water management,
There is, for example, an area in
Eastern U.P. knowpn for its fertile
soil. But almost every year it is
affected both by floods and drought,
floods in the rainy season and drought
thereafter, ang the Governments
have done nothing to control the
floods and have done nothing to con-
serve water during the period when .
it is abundant for the period when it '
is lacking. That is the condition. !
It is time that our Government rea- |
lised that in order to make this coun- ,'

our
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try self-sufficient in food, in order to
make this country capable of some
dignity, it is necessary that water
conservation, water management and
irrigation are given top priority. We
do not know what the Fourth Plan
will be. We do not know even if
there will be 'a Fourth Plan, but
whatever leaks out or whatever
appears in the press gives one the
impression that even in the Fourth
Plan irrigation and power will remain
neglected. What will continue is
import of food under PL 480. Begging
of PL 480 wheat can be stopped only
if irrigation and power are given top
priority and, if suitable funds are
made available for them. Dependen-
ce on monsoon is not going to solve
our problems. A correct beginning
was made during the First Five Year
Plan when ambitious schemes of dams
and reservoirs were taken in hand,
but what was begun during the First
Plap and the Second Plan period” was
not continued during the Third Plan
period, and for the last three years
there has been no Plan. We do not
know even if in the Fourth Plan
there will be ‘as ambitious projects
of dams and reservoirs for fighting
drought, for fighting famine and for
conserving water resources of the
country as was done during the First
Plan and the Second Plan. That is
why I wanted the Irrigation and
Power Minister to be here and tell
this House that though there hag been
drought during the last few years in
Rajasthan, quring the Fourth Plan

this is how we propose to fight it.

He js not there because it is not his
responsibility. Queer is the division
of functions in our Government. The
Centre in my opinion should take the
responsibility of areas like Western
Rajasthan where almost every year
famine stalks the land and people die
because of lack of food and water.
At least cattle die. Even Govern-
ment admitg that cattle die in hund-
reds. The Centre should take the res-
ponsibility and find the resources for
them. The matter cannot be left to
the State Government because the
finances of the country are in fact
controlled by the Central Government.



5877  Motion re drought

The resources position of the State
Governments ig very limiteq and
for any ambitious project they
have to depend upon the Centre. So,
why does not the Centre itself take
the responsibility for major irrigation
projects for areas like Rayalaseema,
Western Rajasthan and Southern U.P.
and earn 'a good name? What is being
done is woefully little.

Mr. Bhandari narrated the pitiable
conditions of Rajasthan. Though re-
lief work is being done, people are
not being paid @ decent wage. What
to say of a decent wage, they are
being paid according to Mr. Bhandari
only a pittance of wage. What is four
annas per day for a working map to-
day when the minimum wages even
in the rural areas for the C.P.W.D.
workers are of the order of Rs. 2 per
day? Where famine work is institu-
ted a pittance of wage is paid. It
is time that correct wages were paid.

SHRI AKBAR ALI KHAN:
Famine Code should be revised.

The

SHRI ARJUN ARORA: The Famine
Code should be revised. It is an 18th
century legislation, and it is sur-
prising that though famine is the res-
ponsibility of the Food Ministry, the
Food Minister has not brought a
Bill to amend the Code.

Before I sit down I must say some-
thing about what is happening in
U.P. Eight districts of UP. are
affected by drought and, as I said ear-
lier, 1,05,12,000 people are affecteq by
drought in U.P. This is second only
to Rajasthan but the relief work by
the Government is so little that only
1,80,280 persons are said to be em-
ployed on relief works. This means
that a little over one per cent of the
affecteq population of UP. is em-
ployed there, and it appears that these
people have been employeg for short
periods because a Centra] feam has
estimateg that the expenditure on
relief operationg in U.P. will be about
Rs. 80 lakhs, which means that they
will give only 11 annas per year for
the affected people. The
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people are 1,05,00,000 in U.P.,, and the
expenditure on relief work is Rs. 80
lakhs; it works out at 11 annas or
so per year. This is the wonderful
relief that is being given to people in
U.P. The Prime Minister also hails
from U.P. but she is very shy when-
ever the question of U.P. comes.

SHRI ANNASAHEB SHINDE. You
are also from UP.

SHRI ARJUN ARORA: I am from
U.P. and I am proud of that.

SHRI ANNASAHEB SHINDE: You

' are not shy.

SHRI ARJUN ARORA: I am not
at al] shy. The Prime Minister
appears to be shy when the question
of doing something for U.P. comes.
She has made several sanctions of
grants from the Prime Minister’s
Drought Relief Fund for UP, but
all these several sanctions total only

"to Rs. 55,000, Sir, I am not very
good at arithmetic, perhaps some
people here are, but what is

Rs. 55,000 for 1,05,00,000 people?

SHRI A. K. KULKARNI (Maha-
rashtra): She has goodwill.

SHRI ARJUN ARORA: I am sure
Mr. Kulkarni’s belly is not filled by
the goodwill of co-operators. Sir,
there is one little sentence in this
whole statement which made me very
angry when I read it and that was
why I thought that I must participate
in this debate. On page 10, in para-
graph 32, the Government sums up
the situation, and says, “The situa-
tion is well under control in al] the
States.”

SHRI ANNASAHEB SHINDE: Is it
objectionable?

SHRI ARJUN ARORA: It is a very
objectionable statement. My blood.
boiled when I read it, and T am glad
that I read it during the day and not
at night; otherwise, T would have

| spent a sleepless night. When people
| are dying, when Mr. Bhandari
affected | that people are being paid a pittance

says
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of wage of annas four per day, when
in UP, to give relief to one crore and
five lakhs of people the Government
is spending a mighty sum of Rs. 80
lakhs per year and the Prime Minis-
ter sanction Rs. 55,000 for one crore
people, it is disgraceful that the Gov-
ernment gays that the situation is
under control.

SHRI THILLAI VILLALAN (Tamil
Nadu): Sir, I find drought not only
in the country but in the statement it-
self, because I have found that seven
States have been mentioned in the
statement, from Andhra Pradesh to
UP, but it has left out Tamil Nadu.

SHRI A. G. XULKARNI (Maha-
rashtra): That is your grouse?

SHRI THILLAI VILLALAN: Tamil
Nadu is the worst affected by drought

at present. I had given a Calling
Attention Notice and also a  Short
Notice Question during the session.
Both were not allowed. I expected

that the statement would be supple-
mented by the Minister at least before
taking up the statement for discus-
sion today. But I feel very sorry
that he has not supplemented it with
any additional gtatement. Anyhow,
I want to place certain facts before
this House about our own State of
Tamil Nadu, leaving the other States

to the hon. Members coming from
those respective States.
For the information of the hon.

Minister, I may say that Poet Bharati
said—

Tani orunanukky Unavillai enil jagat-
tinai azitiduvome

which means that “if any individual
is left without food, we will destroy
the whole world”. Another poet,
Bharati Dasan, said—

Unavilai unum nilai inj elai

which means that “there will be no
condition where no man goes with-
nut food”. Another noet, Tiruvallu-
Tar said—
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Irandum ooyir vazdal vendin marando
kenukq oolakiyarriyan

which means that “if a man is to
live only by begging for food, then
the creater will be destroyed.”

So, Sir, that is the mind of our
State, Tamil Nadu. We read about
drought only in stories. But after
thre Congress came to power, we had
teen droughts.

SHRI ANNASAHEB SHINDE:

Drought only now.

SHRI THILLAI VILLALAN: After
we came to power, for the past two
years, we never allowed drought to
raise itg head.

SHRIMATI YASHODA REDDY:
(Andhra Pradesh): Even God like
Shiva begs.

SHRI THILLAI VILLALAN: I

want to mention about the speech of
Mrs. Rajagopalan. We must know the
etymological difference between
drought is the sime qua non of
the consequence of drought. The
drought is the sine qua non of
famine. That is the condition pre-
cedent to famine. The lady Member
asked what the State of Tamil Nadu
has done. We have stopped it at the
stage of drought, we have not allowed
the State to go to the stage of famine.
Our Government has taken every
step to stop it at the stage of drought.
It never allowed the State to go into
the condition of famine. Further,
one of the steps taken by the State is
inviting the Central Fooq Minister
on the 9th and apprising him of the
real situation in the State on that
day itself. On the 9th, our Central
Food Minister, Mr. Jagjivan Ram,
went to Madras and he inspected the
area and found the real condition.
Then on the 18th, our Chief Minister
Mr. Karunanidhi came to Delhi to
apprise the Prime Minister and other
Ministers here of the real condition
of the State. Other steps have also
been taken by the State, Further,
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our friend, Mr. Parthasarathy said
that the State must take the initia-
tive, ip the first paragraph. But in
the next paragraph, he said that
drought is a national problem, that it
should be decided at the national
level. N

AN HON. MEMBER: She, not he.

SHRI THILLAI VILLALAN: I am
now mentioning about Mr. Partha-
sarathy., Both are from our State,
both belong to the Congress. He
answered the first paragraph by the
next paragraph. If it is a national
problem, then the State cannot initiate
or start action; if it is a State problem,
the Centre should come to the aid
or succour of the State because both
are connected. Without the Stale
there ig no Centre; without the Cen-
tre there is no State. So in both ways,
he is not correct.

. Further, so far as Tamil Nadu is con-
cerned, our Food Minister announced
in the Assembly itself that our State
is going into the grip of famine; we
are averting it; we want one lakh
tonnes of rice to be sent immediately
as a first step, The very same request
has been repeated by our Chief Minis-
ter. He came here and requested the
Prime Minister and also the Food
Minister. The Prime Minister, Mrs.
Indira Gandhi, has been pleased to
come to the State on the 17th and
visit the worst-affected areas in Tamil
Nadu on the 17th.

I do not want to add anything to
prejudice further action by the Centre,
I want to conclude my speech only
with this observation that the District
of Tanjavur in Tamil Nadu is called
the granary of Tamil Nadu. If pro-
perly aided, Tamil Nadu will become
the granary of the whole country
definitely. So, in the Fourth Plan all
necessary steps should be taken to
make Tamil Nadu as the granary of
this country.

DR, (MRS.) MANGLADEVI TAL-
WAR (Rajasthan): Mr. Vice.Chair-
man, Sir, looking at the statement, it
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is a frightening picture that is given,
In the last page, there are seven States
that are mentioned and the one State
that the hon. Member was just men-
tioning is not mentioned there. A
total, population of 5,58,83,000 people
are affected in all the States that are
mentioned here, and 94,000 villages are
affected. Out of 157 districts, 95 are
affected. So, it is not a problem of
one single State, it is a national prob-
lem as many hon. Members have al-
ready repeatedly mentioned.
5 P.M. Sir, there is not much time to
go into the conditions of all
the States. Therefore, I will say
only a few points about Rajasthan.

*Out of the 26 districts of Rajasthan
all the 26 of them are affected, the
villages affected are 22,797 and the
population comes to 1.28 crores. It is
a colossal problem which has to be
faced with courage and continuous
effort.

We have to tackle the problem on a
top priority basis and on a war foot-
ing, I would draw your attention to
Jaisalmer in Rajasthan which has had
no rains for the last seven long years.
The land is parched and the vegeta-
tion has dried up absolutely. The
population lives in camps near relief
works by the road side. The lives
work has either gone away or is ex-
tinct. Even the desert camels are
suffering from drought conditions,

I would next come to drinking water
which is the prime necessity of man-
kind. I would draw your attention
to this one item, drinking water, which
should be supplied to the society. The
Rajasthan Government is spending
colossal amounts over supply of water
by truck-borne tanks to 48 places in
the Barmer district. Subsidy for
drawing of water has been sanctioned
in 230 villages in Bikaner district, 132
villages in Barmer district, 76 villages
in Jodhpur district, 72 villages in
Ganganagar district and 142 villages in
[ Jaisalmer district.

| The people and the Government of
| Rajasthan and other States might tide
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over the immediate crisis but what is
in store in future? There is no alter-
native to long-term development. The
Rajasthan Canal offers high hopes to
the large desert areas though at the
present rate of progress it will be many
years before the remotest part would
receive water, as mentioned by the hon,
Member who spoke before me. The
Centre should take over the responsi-
bilities of the Rajasthan Canal and
expedite its completion. The Rajas-
than Government do not have the re-
sources to either complete the work or
even to give its adequate share for
completion of this big project. They
are over-burdened by day to day re-
ilef work, Abouf that I will tell you
in some detail.

The Rajasthan Canal should be ex-
tended from 120 miles to 140 miles to
cover the dry area. Other auxilary
programmes like the boring of tube
wells should be taken in hand at a
rapid rate, The Central Government
should draw up a long-term plan of
tube-wells. Sixty tube-wells which
the Centre has sanctioned, and some
of them have been dug, but they are
not enough. There should be 560
tube-wells but this has to be done in
a phased way. A complete plan should
be made by the Centre to enable the
State to have a phased programme.

Underground water should be ex-
plored. Pipelines should be laid out
in areag where tube-wells cannot be
dug., Over different relief works the
State Government would be spending
some Rs. 21 crores by the end of the
current financial year. The Central
Government has so far given about
Rs, 896 crores only. You can judge
it is a very little amount. The Central
Government should be more generous
in their relief work.

Sir, it has been pointed out by hon.
Members here tha* relief work is not
going on properly. It is not adequate
and the people are suffering. It is true
that people are suffering but in spite
of the efforts of the State Government
and the Cenfral Government they are
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suffering because, the need is much
greater than what could be done., 1
will just read out some parts of the
Governor's Address to the Rajasthan
Assembly the other day. In a very
concise way he says:i—

“garg-ge S § w9 750
¥ ofys aggar =19 wrew w5
ST 4% ¢ o 9x e 7 a1 wqieE
FT FX G & | =fadi %1 v feafq
F AT § S wAg  FAT 2 qg
agr a1 Y € S fF Q@ ¥ A 33
gfqea wfes 810

It is not four annas that Mr, Bhandari
has pointed out. It is much more, It
has been increased recently.

T WET FET W FE FL R
syfaat &1 @<t & g9 & fay faf=y,
fe 1 =R, o, AR 2Tl Mz
FATAT AN TEE | TR AT TA F
fafweTr gfaa™ ot Soasy Fears Y
g1 @3 gfafea fafax § w8
AfaFl F1 W, FEA AR TH T
gAT #92 faafa fear & & 1 a==
AR ggarAA afgami & fag go
o} wvy qifees qe1g faafa fFa
ST <@ & ) THarae Afgarsi &1 gqq
¥ 3 gearg @ 75 99 9fq fv Ak
T4 & A qeaTg a1 g% Q0 a4 T
gt A gfagr & @A g
FTfest of Igi 1 fren agrar
X S G | AT 7,500 AfF

ag glaer seg F @ &V .

The Jaisalmer area and  other
Rajasthan desert areas are a little
different from other parts of India be-
cause even a little rain of 24" to 3”7
in this area makes all the difference,
This much rain will make the whole
area bloom. It will produce food and
fudder both for the human beings and
the cattle. So if artificial rains can
be made practicable, because not much
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rain is required, it will save the popu-
lation ang the cattle wealth and the
suffering of the people would be much
reduced. 1 appreciate that it is an ex-
pensive project but an effort should
be made in the near future. There-
fore, I would just give this sugges-
tion. The other one is, I agree with
the hon. Members who have suggested
that there should be a National Board
or Commission on Drought on a per-
manent basis and they should go into
all aspects of drought, including irri-
gation, and how to prevent it and sug-
gest ways and means of preventing it,
and the Central and the State Gov=
ernments should get together to im-
plement them, Thank you.

SHRI K. C. PANDA (Orissa); Mr.
Vice-Chairman, it is really astonishing
that although our country is not fa-
voured by nature and it is undergoing
different types of calamities, we have
failed to fight the situation from time
to time. We hayve already heard about
Rajasthan where we were expecting
that canal waters would flow within
certain years of independence, and we
had been reading in the papers and
expecting that it will -become green.
But even after 21 years of indepen-
dence, we find that the desert is going
to be more furious for the people who
live there than it was for their ances-
tors.

Now 1 would mention about the
eastern parts, i.e,, Tamil Nadu, Andhra
and Orissa, These regions are not
only facing drought, but they are also
facing floods in certain areas and cyc-
lones at least once a year in some of
the areas. Especially my. State
of Orissa for the last four
years has been a prey of cyclones,
floods and drought continuously, Since
1965-66, the western region of the
State which is contiguous to Madhya
Pradesh and Andhra Pradesh and
which is said to be the water-shed
area of the State, has been continu-
ously affected by drought. And the
coastal region for the last twg years
has been affected by floods and cyc-
lones. The relief measures which have
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been mentioned in the statement show
continuous grants for Orissa. It was
given last year for certain districts
for flood, and for two or three years
for cyclones, and presently for districts
are being affected by drought. The
condition in the country has become
such that the States are being affected
either by drought or by floods and the
States are coming to the Centre for
alins and our Central leaders are going
outside the country for alms ‘and
spreading their begging bowl before
the other countries. We know, Sir,
that when there is a war in a country,
they also plan for the post-war re-
construction. Our planning so far to
| find out the remedies for floods and
droughts in majority of the States has
failed and we are continuously facing
the same trouble year after year. So
I would agree with some of my friends
who have suggested that there should
be a Commsssion like the Finance
Commission with experts at national
level and they should find out ways
and means of fighting out these natu~
ral calamities in future, so that the
people who are really growing energe-
tic day by day to fight cut the natural
calamities and to grow more food for
their own livelihood as well as for
their neighbour and the country,
should not feel discouraged by their
leaders who are now controlling the
entire country. 1 would mention here
certain instances in Orissa. After the
1965-66 drought, there was such a cla-
mour by the people for growing more
food that in 1967-68, the maximum
quantity per acre was grown by one
of the Girijans. And this year, I have
got information that in a double crop
field, potato to the extent of 423
maunds and 14 Kgs. per acre was
grown in a land in the district of
Balangir. And that was the second
crop. I should say, that man is pre-
paring for a third crop even. So in
some parts, they are fighting against
nature and they are taking advantage
of the irrigation facilities provided,
whereas in other parts, for lack of
water and for lack of other facilities,
they have to face the vagaries of nature
and they have to go to other places
! to earn their livelihoocod.
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Now, the Centre is giving ad hoc
grants which are given in the shape
of loans, But as the hon. Minister had
agreed in August last in this House
that in certain States where there is
continuity of these natural calamities,
some grants outside the Plan could
also be provided, I would suggest to
the Government that in the case of
States which are facing these natural
calamities continuously, they should
not give this assistance as loan for re-
payment afterwards, but it should be
converted as grant-in-aid, so that the
burden of this unexpected expenditure
will not fall on the States and their
plans for future development would
not suffer.

My third suggestion is, we have been
asking for a survey of underground
water along with a survey of minerals
and other underground wealth, and
the hon, Minister is assuring Orissa
from time to time that such surveys
will be made. But only one district,
Balesore, which is contiguous to West
Bengal, has been surveyed and the
other districts are continuously facing
drought and they stil] remain unsur-
veyed. They have also not been sup-
plied with materials for digging tube-
wells. Even after the continuous
drought for the last 4 years, we have
been so much neglected that not a
single tube-wel]l in the districts men-
tioned in the report has been sunk to
enable the people, even if they do not
utilise the water for irrigation purpo-
ses, at least to satisfy themselves by
using it as drinking water.
I would again mention here that
there are certain villages in these
areas which are continuously affected
by drought. There are certain villa-
ges which have got no drinking water
wells and the villagers have to run for
12 to 15 miles to get a jar of water
and this takes them half a day and
they work only during the other half
of the day. Such are the conditions
prevailing in our country. We were
glad when our Food Minister declared
in this House that in this year of
Gandhi Centenary the Government
would supply some drinking water

‘
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wells to the villages which had no
drinking water. But we have not yet
heard anything in the matter and we
hope the Government will expedite
action in digging drinking water wells
in different States so that some relief
can be given to the areas affected.

5888

Lastly, Sir, we have already discus-
sed about the Famine Code. It ig a
19th century Code when conditions in
this country were altogether different,
when the requirements of the people
were diffrent and when the country
Wwas ruled by the Britishers who had
framed the Famine Code. So, the
Famine Code should be changed alto-
gether in order to suit the present con-
ditions of our country so that when-
ever people demand that certain parts
should be declared as famine-stricken,
the Government cannot deny it. In
certain cases I have heard the leaders,
even of the Government, have indirect-
ly induced the people not to get the
Famine Code introduced lest they
should be deprived of their facilities.
These are the conditions prevailing in
our country. And again I would re-
quest the Government about the ap-
pcintment of a Commission having
experts of different technology on it
to solve the situation and to relieve
the people at large of their suffering,
if not immediately, at least through
gradual development plans. Thank

‘you.

SHRI G. R. PATIL (Maharashtra):
Mr. Vice-Chairman, I will be very
brief in my remarks as far as this
duestion is concerned. It is a pheno-
menon in our country that in one part
or the other either there are floods or
there is famine. It is also peculiar
feature, a permanent feature, of this
House that at least once in g year we
discuss the famine situation and
drought conditions in the country, It
is no doubt true, Sir, that the Govern-
ment with the help of the State Gov-
ernments are trying their best when-
ever there is famine or drought situa-
tion to see that human life .and cattle
life is saved from the famine condi-
tions. I personally feel, Sir, that the
time has come when the Government
should take not just temporary mea-
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sures but take some permanent mea-
sures so that at least in the course of
some ten years the occurrence of
famine conditions in different districts
of different States will be reduced con-
siderably. And from that point of
view, Sir, I feel a survey should be
taken. 1 hope the Government is
aware that there are certain States,
certain provinces, particularly certain
districts in certain States, where once
in fwo or three years monsoon is not
certain, but famine is certain, There-
fore, a survey should be conducted
and some steps should be taken to see
that some permanent measures are
undertaken so that famine conditions
do not exist in future, I find from the
statement that has been made here,
Sir, that very large population has
been affected because of the drought

situation in almost seven States.
Andhra Pradesh, Gujarat, Haryana,
Mysore and Rajasthan have been
affected on a very large scale. It is
also true, Sir, that whenever these
drought conditions arise, the State

Governments go on making demands
on the Centre for more and more funds
for relief work, for some relief works
to be started in certain areas. This is
like digging a well when a man is
thirsty. I humbly submit it is high
time necessary steps were taken in
time. No doubt, we talk of self-suffi-
ciency in India by 1973-74. At the
same time there are lakhs of people
in our country who are starving, 1
do not say that there are starvation
deaths as was alleged by my honoura-
ble friend, Mr. Bhandari, I do not
wish to go into that dispute now. But
one thing is true. How are you going
to be governed by the Famine Code
which was enacted in the 19th cen-
tury by the Britishers for their own
purposes? They wanted to rule this
country. They wanted to see that this
country was kept in bondage and
salvery for ever. From that point of
view they enacted this Code in such a
way that whenever people came and
demanded any relief in famine and
drought conditions, they would not get
anything under this Famine Code, it
was framed in such a way. I know
that even today the system that is be-

L3
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ing followed in most of the States by
their Land Revenue Boards is that un-
less it is below six annas famine con-
ditions are not declared in those areas
by the concerned States because of this
peculiar enactment, and according to
the method that is followed, it never
comes below six annas, That was all
right when the Britishers were here;
they wanted to see the people of this
country die of hunger, In 1943 we saw
millions of people dying on the streets
of Calcutta, Now, after the attain-
ment of independence, are we not go-
ing to change this Famine Code where-
by the legitimate demands of the peo-
ple are properly met, whereby some
relief could be given to our people
who are suffering?

5890

Here I have another point also to
urge on the Minister who happens to
come from a district which is always
famine stricken—I know Mr. Shinde
comes from Nasik district—which is
having six to seven taluks permanent-
ly famine-stricken. In five or six
taluks there are some irrigation facili-
ties and they have some better crops
there. 1 want to know why the Gov-
ernment is not taking any action to
see that irrigation projects are under-
taken in these famine areas and why
these are not given the topmost pri-
ority. Why is it not being done? It
is because, it is said, Sir, that public
memory is short. I know that once
the famine conditions are over, at least
that year or the next year if the peo-
ple have some better crops and better
monsoon, we immediately forget that
there was famine the year before.
And therefore, permanent measures
are not taken. I would urge on the
Minister that irrigation projects in the
famine areas of this country should be
given the top-most priority, special
funds should be allocated, the norms
should be changed, Whenever we try
to see an irrigation project or a per-
colation tank is-under taken in a
famine-stricken area, the proposal is
turned down immediately because,
they say, it is not possible to meet the
cost. Therefore, most of the engineers



i 8891 Motion re drought

[Shri G. R. Patil]

in the P.W.D. and Irrigation Depart-
ment turn down the proposals. So, I
would appeal to the honourable Minis-
ter to see that these norms are chang-
ed and even if higher cost is required,
even if the Government has to spend
-more and more money on these pro-
jects, these projects must be under-
taken, the Government must set aside
the necessary amount and the amount
should be utilised only for that pur-
pose. Unless we take some such per-
manent steps it is of no use and then
once in two years at least we shall be
facing famine conditions either in gne
part or another.

Then I do appreciate that grant-in-
aid has been made available for the
Credit Stabilisation Fund of the Co-
operative Banks but looking to the
colossal population, particularly the
agricultural population that is affected,
only Rs. 60 lakhs that has been given
for Mysore is not at all sufficient and
unless you make sufficient money avail-
able for conversion of short-term into
medium-term loan, it is not possible
for the agriculturists to come of their
debts, They are so steeped in their
debts that we have to take some such
measures.” The Minister knows that it
is because of the necessity and the
famine conditions that were prevailing
in the past years that those agricul-
turists who have incurred debts are
not in a position 1o repay the loans and
the loans are piling up. The time has
come when we should assess how
much loan is there which has been
piled up because of the conditions that
were there beyond their control.
Therefore when we go to the rescue of
the industrialists, why not go to the
rescue of the farms who have been
stuck up with debts. I appeal to the
Minister particularly because he him-
self knows the plight of the agricul-
turists and therefore some such steps
should be taken. The Credit Stabili-

‘sation Funds and the money made
available by the Central Government
1o the States and to the State Coope-
rative Banks are very meagre and un-
less we set apart verylarge amounts
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for this purpose it will not help.
Otherwise, by this particular process
it will mean that this year’s crop lcan
js converted into medium-term loar.
That is, his interest is not abolished,
He has to pay the interest and that tos
at 9 per cent. Then he has to pay
that much interest and next year it 1s
expected that he should pay last year's
dues as well as the amount of the
short-term loan that he will be taking
for the production of crops in the nexr
year. So it will not be possible for
him to repay. The problem should kc
approached from this point of view.
I therefore appeal to him to take into
cansideration that at least 5Q per cenrt.
of the population and the crops have
been damaged in Rajasthan. I know
that ‘Khapar’ breed of cattle has com-
pletely perished. What a colossal loss
not only to the State of Rajasthan but
to the whole country. The cows
which were papable of giving more *
and more milk, such milch cows have
perished because of drought, Of course
the Government did fry its best but
when such conditions take place, look-
ing to the right side T would ask those
people of the Jan Sangh where they
were when the cows were dying. It
is no use coming to the House here
and asking for money. Where were
they, those protagonists of cow protec-
tion? They should have protected
them, at least saved them.

SHR1] ANNASAHEB SHINDE: Mr.
Bhandari is here.

SHRI G. R. PATIL: Even from other
States people should have taken more
and more cows. They should have
protected them,

SHRI SUNDAR SINGH BHANDARI:
If people die. then also people should
not come here for help? 1Is that what
you are saying?

SHRI G. R. PATIL: I am looking at
it from the point of view of the loss
to the country. I am not talking only
from t"e point of view of Rajasthan or
any particglar State. So from thig
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pomt of view also I feel that the Gov-
ernment shnuld take some such mea-
sures and from that point of view the
Rajasthan Canal which is controlled
by 3 or 4 States, instead of being ex-
ecuted or implemented by these States,
should become the responsibility of the
Central Government The Centre
<hould take up the responsibility and
complete the Rajasthan Canal so that
at least in the near future in the irri-
gated area of that State, there will be
no famine conditions.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MIRDHA): The Minister.

SHRI KRISHAN KANT (Haryana):
From Haryana nobody has been called.

THE VICE-CHAIRMAN (SHRI RAM
NIWAS MJIRDHA): There is no time
.and the time set for the debate is over,

SHRI KRISHAN KANT: Some pens-
wle have been called from other States,
in the Statement the States are listed
and Haryana 's also there.

SHRI K. CHANDRASEKHARAN
1Kerala): The Statement is inadequate,
There are other States also.

SHRI KRISHAN KANT: I gave my
name the day before yesterday.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): Let us not
debate 1t now.

SHRI KRISHAN KANT: I am the
only person who gave the name from
Haryana. Mr, Parthasarathy ‘and
Mis DRajagopalan were called from
Madras but nobody from Haryana.

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA): I do not
think it is possible. There are a
number of speakers and it is not Har-
yana alone but a lot of other people
are also there to speak.

(SHRI

SHRI KRISHAN KANT: May I
ask whether the States which have
been listed here should be represen-
ted or not?

v
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THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): I am
SOrTY.
SHRI KRISHAN KANT: Andhra
has been given time.
THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): You are

repeating what you have said alrea-
dy. )

SHRI KRISHAN KANT: What is
the use of this discussion?

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): All dis-
cussions take place with a certain

time-limit. All Members have to ad-
Just according to that. All possible
attempts have been made to adjust

as many Members as possible, That
is all that I can say.
SHRI KRISHAN KANT: This is

not merely a question of time but for
some purpose that we discuss here.
The time should have been extended
and it can be extended "y 20 minu-

tes and those that have not spoken
could be adjusted.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): There are
other States also.

SHRI KRISHAN KANT: 1 agree.

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): I do not

think we can extend the time. DMi-
nister.

SHRI KRISHAN KANT: Then
why discuss?

THE VICE-CHAIRMAN (SHRI
RAM NIWAS MIRDHA): Discussion

does not mean that everybody should
take part.

SHRI KRISHAN KANT: Every
State,
THE VICE-CHAIRMAN (SHRI

RAM NIWAS MIRDHA): There are
a lot of other States also.
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SHRI KRISHAN KANT: Why
discuss it here? Because Haryana is
a small State you do not care for it.

SHRI P. C. MITRA (Bihar): All
are parts of the country.
SHRI KRISHAN KANT: 1 ask

the House whether from those States
where drought conditions are there, at
least one Member should be allowed
or not.

THE VICE-CHAIRMAN
RAM NIWAS MIRDHA):
asked the Minister to speak.

(SHRI
I have

SHRI ANNASAHEB SHINDE: I
am thankful to Mr. Sri Rama Reddy
and a few other colleagues who were
good enough to move the Motion and
request the House to take this state-
ment which I made in the House in
February into consideration, Natu-
rally, my Ministry. and the Govern-
ment of India was anxious that as
soon as the House began its Session
the Members should be apprised of
the drought situation in the country
and that is why we took the first op-
portunity to take the initiative our-
selves and we laid the statement re-
garding drought on the Table of the
House. I am glad a large number
of Members have participated in the
debate though the time was very li-
mited. I am thankful personally to
all Members who have taken part in
this debate. Now this year though
the 6verall position of the crops is
satisfactory even then there are large
tracts of our country which are affec-
ted by drought. For instance in the
whole country about 102 districts are
affected bv drought and the number
of villages affected is almost 1,13,000
odd and the population affected is
3,64,83,000. Not that this statement
is comprehensive in the sense that
there might be small pockets here
and there in the different States be-
cause some Members just now made
a point that there are many other
States which are not mentioned in
the statement. ™Tn this Statement re-
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ference has been made only to those
States where there are the large areas
affected by the drought situation. And
though there has been a drought of
this magnitude in the country, hon.
Members will be happy to know that,
by and large, the food situation in the
country is satisfactory because, if a
droucht develops, the first consequen-
ce of it is deterioration in the food
situation, This year even the winter
rainfalls were not normal. But des-
pite all this, despite the fact that
large tracts of our country are affec-
ted by drought, the food situation has
by and large remained satisfactory
all over the country including the
States which are severely affected by
drought, and this is also due to the
i~et that Government took adequate
steps to see that the food situation
wag managed satisfactorily.

SHRI SUNDAR SINGH BHAN-
DARI: Not in the drought areas.
SHRI ANNASAHEB SHINDE:

How can it be? I am coming to Raja-
sthan specifically afterwards.

Now this is important from the
point of view of the fact that, if a
drought develops, immediately large
sections of our population who are
dependent on agriculture, they get
affected, and it is but necessary that
the food situation should be appro-
priaritely managed. Then, Sir, as soon
as the drought situation starteq deve-
loping in different parts of the coun-
try, the Government of India took the
initiative and we tried to find out
what was the situation in the diffe-
rent parts of the country, the Govern-
ment of India took the initiative and
we tried to find out what wag the
situation in the different parts. Of
course many hon. Members have ex-
pressed the hope whyv the Centre
should not take the direct responsi-
bility of providing relief or taking up
measures in order to fight the drou-’
ght. I must submit with all the hu-
mility at my command that Members
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are aware of the Constitutional pro-
visions and the responsibilities under
the Constitution, Drought relief falls
entirely within the purview of the
State  Governments; it is a State
subject and the States have naturally
to take the necessary steps for provi-
ding the various relief measures. But
the Centre comes in by way of co-
ordination, by way of extending fin-
ancial assistance. Now the procedure
is so well established; we have so

much  experience now of the
drought in  various parts of the
country that as a result of that we

have a very well established proce-
dure for taking various steps in order
to overcome the situation., I think, for
instance, that 1966 and 1967 were . he
most difficult areas in the history of
our country, and we have definitely
benefited in that we fought the situa-
tion very well. We tried fo organise
relief on an unprecedented scale in
the years 1966 and 1967, and as a re-
sult of that we have rich experience
at our disposal now as compared to
what happeneq in 1966 and 1967.
Therefore the situation in the year
1968-69 is comparatively of a much
less magnitude and yet we have not
failed in taking adequate measures to
keep the situation under control. The
procedure I was referring to, the pro-
cedure which is well settled now is
that as soon as a drought situation
develops in any part of the country,
the States are not required to wait
till the clearance from the Centre is
received Hy them for taking the nece-
ssary relief measures because, as 1
have already mentioned, it is a State
Subject; they have to take the ini-
tiative. According to the recommen-
dations of the Finance Commission,
all States, which are subject to fre-
quent drought, etc. they are required
to make certain minimum provisions
as far as their Budgets are concern-
ed, minimum provisiong for providing
relief in a drought situation, and as
soon as they fee]l that the magnitude
of the drought is such that the pro-
visions which they have made in their
Budgets will not be adequate to meet
the situation, they have to report to
the Centre, Then, as soon as we re-
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ceive the report, we take necessary
steps to see that Central teams are
sent to the various States, Central
teams including representatives of
the Finance Ministry, the Planning
Commission, the Ministry of food and
Agriculture, sometimes the Ministry
of Irrigation and Power, and other
concerned Ministries, and the purpose
of constituting such a team is that
there should not be the red tape ‘in-
volved in this, that there should not
be unnecessary correspondence in
this, and all the c¢Oncerned Ministries
represented do go there and assess
the situation, consult the State Gov-
ernment, and on the basis of their
assessment in the Held they report
back to the Central Government, and
the Central teams prescribe broad
ceilings based on elaborate details
worked out in the field itself when
they visit the States. Now the Cen-
tral teams have visited many of these
States; for instance they have visi-
ted Andhra, Rajastharr, Mysore,
Gujarat, Orissa and U.P. And rerent-
ly a team has also visited Haryana

Unfortunately, Tamil Nadu has also
got affected; about sevea OT eight
districts in Tamil Nadu are also

affected by drought, and so a Central
team has left for Tamil Nadu today
led by one of the advisers in the
Planning Commission. And as far as
the visits of the Central teams which
have taken place are concerned. S0
far the Central teams have recom-
mended for Andhra Pradesh, Gujarat,
Mysore, Orissa, Rajasthan and u.r
a total Central assistance to the tune
of Rs. 4205 crores, and actually
Rs. 33.18 crores have been released
to the various State Govermments as
suggested by the Central teams. Now
a point has been made out bv Shri
Sundar Singh Bhandari and a num-
ber of other hon. Members that the
Centre is not even making the
advances according to the recommen-
dations of the Central teams. Sir, once

the amount is recommended by the
Central team the Government of
India does not want to delav the

advance, but then there also there is
some proceduTe. As zoon as the
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Government of India inform the State
‘Governments that particular ceiling
limits are prescribed, they are sup-
posed to proceed on the basis of
them, and they are required to sub-
mit accounts periodically for the
expenditure incurred. Then, as soon
as the statements are received by the
Government of India, they are
“scrutinisd within the briefest possible
iime and necessary advances are
“made available to the State Govern-
ments. So delay in this

SHRI AKBAR ALI KHAN: Do
give advance amounts?

SHRI ANNASAHEB SHINDE: AslI
‘have mentioned, the State Govern
ments are required to make minimum
provisions in their Budgets and they
are supposed tp proceed immediately
without waiting for any Central team
or without clearance from the Central
Government, and even if they go
on spending, that amount becomes
eligible for Central assistance, Central
agsistance is also very liberal in the
sense that whatever relief measures
are to be provided, for only 25 per
‘cent. i3 to be provided for by the
‘State Governments, and 75 per cent.
comes from the Centre; out of the 75
per cent. 25 per cent, is outright grant
and 50 per cent. is loan.

W gear Fag Wy ¥ R A
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SHRI ANNASAHEB SHINDE: As
far as Rajasthan is  concerned,
because this provision was made, the
provisional provision was made, even
at that time whep I spoke on the
flonr of this House on a previous
occasion, I had mentioned that the
Central team would be visiting again
and would make a reassessment of
the situation and that, if it finds that
the Rajasthan Government is in need
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of more assistance, the Central team
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' would take into consideration this, and

that is why the Central team would
be proceeding to Rajasthan in the
early part of April, (Interruptions).
The latest position as far as Rajas-
thany is concerned is this; out of
Rs. 8.86 crores recommended as the
ceiling limit by the Central team,
actually Rs. 6 croreg have been
advanced by now.

SHRI SUNDAR SINGH BHAN-
DARI: The report gaid that it was
only Rs. four crores.

SHRI ANNASAHEB SHINDE: But
more days have passed since that
statement was made. The report was
submitted in the month of February.
Now it is March and 1 am giving the
latest information. For Andhra, out
of Rs. 12.55 crores, actually all the
Rs. 1255 crores have been made
available. Then similar is the
position in regard to many States, for
instance Mpysore; for Mysore Rs. ten
crores were recommended by the
Central team.

SHRYI SUNDAR SINGH BHAN-
DARI: Andhra has submitted all the
accounts?

SHRI ANNASAHEB SHINDE: Yes;
obviously. Now there should not be
any misunderstanding on this. In
the case of Bihar we did like this.
They had difficulty of resources, and
ways and means advances were re-
quired by them. We did not wait for
their accounts; when they told us that
they were in difficulty, that they had
no resources, that ways and means
advances should be made available to
them, we took steps at that very time
and even ways and means advances
were made available to Bihar in the
year 1967. My point is: we are not
rigid in these approaches.

SHRI SUNDAR SINGH BHAN-
DARIL: So  Rajasthan  has not
approached you that way also.

SHRI ANNASAHEB SHINDE: It is
not a question of approaching that

way, because, when the ceiling limit
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is available, money is available; they
have only to submit accounts and see
that the remaining amount is made
available to them. Then, Sir, in
addition to this, in order to help the
State Governments we have made
available liberal credits to the various
State Governments to offer them as
short-term loans, as taccavi loans for
fertilizers, as taccavi loans for seeds,
as taccavi loans for pesticides, ete.
For instance, Andhra Pradesh has
been given a loan of Rs, 11 crores
and 68 lakhg in addition to the
amount as stated above. Then,
Haryana has been given Rs. 5 crores
26 lakhs. Tamil Nadu has been
given Rs, 18 crores 51 lakhs, Like,
that, about Rs, 78 crores and 12 lakhs
have been provided to the various
State Governments

Our experience is that most of the
State Governments now take neces-
sary steps iy provide relief in order
to meet the drought situation and
most of the States are really responsi-
ble entities. They are quite alive to
the situation and they take necessary
steps. Unfortunately gsome hon.
Members try to bring in politics into
this. Some hon. Members have
stated that in giving reliet they dis-
criminate on political grounds. At
least our experience tells us that
whether the Government is a
Congress or a non-Congress Govern-
ment, no State Government has tried
to bring in politics as far as actual
funds, gross misuse of authority and
therefore, we should not unnecessarily
try to bring into these constructive
activities any political considerations.

SHRI MULKA GOVINDA REDDY:
What is happening in Mysore? Funds
are misused in the name of supervis-
ing relief work. Gross misuse of
funds, gross misuse of authority and
power.

SHRI ANNASAHEB SHINDE: I
am sorry I am not prepared to aceept
this.

358 R.S.—g
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SHRI MULKA GOVINDA REDDY:
Politics should not be made use of
and the Minister should see that it
is given to the suffering masses in
the States.
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SHRI ANNASAHEB SHINDE: It
is given to the suffering masses in
also, that no State Government,
whether Congress or non-Congress,
and nobody should try to bring in
politics into these relief measures.
For instance, I made a reference fo
Bihar. It was a non-Congress Gov-
ernment. Neither at the Centre nor
at the State level we had any such
experience, and I think we should
not try to vitiate the atmosphere un-
necessarily. Thus, Sir, as a result of
the liberal financial assistance being
provided by the Centre the State
Governments were in a position to
take up various measures in order to
provide relief to the drought-affected
areas, and therefore as a result of
that now 13.417 relief works are
going on in variouz parts of the
country in various States, and about
16 lakhs and 9 thousand peoble are

employed and gratuitous relief is
being made available to 23,000
people.

SHRI SUNDAR SINGH: BHAN-
DARI: To whom is it given?

SHRI ANNASAHEB SHINDE: It is
left to the discretion of the State
Government and State authorities.
They identify and they provide relief,

Then, Sir, naturally as a result of
drought, in Rajasthan, cattle were
very much affected and I gave a
number of details on a previous
occasion of the steps taken by the
Central as well as the State Govern-
ments in order to protect the valuable
cattle wealth.

AN HON. MEMBER: Fifty per cent.

SHRI ANNASAHEB SHINDE: Y
do not think I will have to depend
on your assessment. I will accent the
assessment of the State Government.
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1 do not say that no cattle died. But
1 think that it is too much of an
exaggeration to say that 50 per cent.
of the cattle have died. I think, with
the measures taken by the Rajasthan
Government and the help which was
rendered to the Rajasthan Govern-
ment by the Centre and the various
State Governments, including the
Madhya Pradesh Government, UP,
Punjab, etc., a large number of cattle
were enabled to move out of the
State. I must put on record my
sincere thanks to the Government of
Madhya Pradesh, to the Government

of UP, and to the Government of
Punjab for really extending neces-
sary cooperation and assistance in

erder to protect the valuable cattle
wealth of Rajasthan.

As soon as the drought was, on the

prices of fodder shot up. But we
found that as a result of large scale
'movement, on private account, on

Government account, of fodder from
adjoining States to Rajasthan, the
prices have also come down as com-
pared to the prices of fodder which
were prevailing a few days earlier,
and in addition to the movement of
eattle from Rajasthan to other States,
cattle camps were opened. 1 do not
want to bother the House with a
large number of details. My main
contention i3 that measures which
were taken by the Rajasthan Gov-
ernment helped us to bring the
situation under control,

Then, Sir, there seems to be an
impression with the hon. Members
that we take measures when drought
situation develops and we are doing
nothing in order to provide a perma-
nent type of relief. This is not a
correct impression. In fact, this is a
part of the long-term programme. In
fact, if hon. Membens are good enough
to look into the detailed plans of the
Ministry of Irrigation and Power and
my Ministry, as far as minor irriga-
tion activities are concerned, they
will fing large-scale construction of
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dams, irrigation projects and even
minor irrigation projects which are
taken up in areas which are subject
to recurring droughts, Take, for
instance, the Rajasthan canal. 1s it
not a measure which is going to
provide a permanent type of relief in
the Rajasthan areas?

SHRI SUNDAR SINGH BHAN-
DARI; If at all completed.

SHRI ANNASAHEB SHINDE: I
can understand the complaint about
its not being completed early. 1
accept that position. But everything
is being done to see that the project
is completed as early as possible and
more liberal financial assistance is
earmarked for completing the Rajas-

than canal. I was making g point
that permanen{ measures are being
taken—during the Second Plan,

Thirgd Plan and even the First Plan,
and I know from my own experience
a number of irrigation projects which
are about to be completed in areas
which are wsubject to recurring
droughts.  After the completion of
the irrigation projects, the necessary
protection will be provided to those
areas. Similar projects are being
taken up in Mysore, in Andhra Pra-
desh, For instance, Nagarjuna Sagar
Project, which is almost complete
now. It covers large areas which
were subject to recurring droughts.
So, not that permanent measures are
not being adopted. We have to have
two types of measures: measures
which would be of permanent value
and measures which are of imme-
diate importance. And if hon. Mem-
bers are good enough to look intg the
details of the steps which are being
taken in the drought-affected areas
they will find that our main embhasis
is on productive type of work.

SHRI AKBAR ALI KHAN: What
tbout roads?

By
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SHRI ANNASAHEB SHINDE:
Suppose we have to provide employ-
ment and there is no other work.
Then we have {o depend upon the
road work because they provide
employment, and providing necessary
food to the people and giving
means of livelihood is absolutely
necessary. But our entire emphasis
is on productive type of work.

Then, Sir, there is also the impres-
sion that the old Famine Code is in
operation. I must say that it is a very
wrong impression. The old Famine
Code is nowhere in operation. It is
an obsolete and outmoded document
and no State Government is taking
measures based on the old Famine
Code.

SHRI SUNDAR SINGH BHAN-
DARI; Have you got any other code?
You put into effect the same old
Famine Code, which is of no use.

6 p.v.

SHRI ANNASAHEB SHINDE: It
has been modified by a number of
States. Even in regard to those
States where it is not modified
according to our satisfaction it is not
being made applicable. It is not a
Central code. In fact, some of the
hon. Members went to the extent of
saying: Why not amend the law?
The Centre has no authority, no
power to amend the Famine Code. It
is an entirely State subject. But if
any, State Government wants to
amend the Famine Code we would
help them; we would not come in
their way.

SHRI AKBAR ALI KHAN: Give
them a model.

SHRI ANNASAHEB SHINDE: But
I would like to submit here that a
number of State Governments have
taken a number of steps which have
gone far ahead of the provisions
contained in the Famine Code and
whatever might be the document
known as the Famine Code it does
not come in the way of any State
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Government or the Centre to take
any necessary measures in order to
provide relief to the affected people
i, the different perts of the country.

SHRI SUNDAR SINGH BHAN-
DARI: But why do you stick to the
old one?

SHRI ANNASAHEB SHINDE: We
are not sticking at all. I am sorry I
have not been in a position to clear
it up with you.

Sir, suggestions have been made
that some Corporation or an all-
India body should be constituted to
go into this question. Many of these
suggestions no doubt come out of
good intentions. I do not want to say
that Members have not got good
intentions in making these sugges-
tions but the point is this. It is a
State subject and the States would
not like Centre’s interference in g3
matter which is exclusively within
the jurisdiction of the States. And
there has been a recent experience.
The National Development Council
has recently taken one decision. There
were many Centrally sponsored
schemes. Many of the Chief Min-
isters raised an objection as to why
there should be so many Centrally
sponsored schemes. They asked:
don’t you want to believe the State
Governments? Why don’t you imple-
ment many of these projects through
the State Governments? So I do not
think it would be a right step, or even
a right suggestion, to impose anything

on the State Governments in this
regard. And here I would again
repeat my statement that our

experience is that most of the State
Governments, to whatever party they
may belong, do not fail intaking
adequate measures for protecting
the life of their people and providing
adequate relief in times of distress.

Then, Sir, the hon, Mr, Sundar Singh
Bhandari made one point that wages
to the tune of 25 to 50 naye paise are
being paid. My information is that
in Rajasthan they have prescribed
wages; for adult males it is Rs. 1.50.
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SHRI SUNDAR SINGH BHAN-
DARI: Prescribed does mnot mean
that they get it.

SHRI ANNASAHEB SHINDE: For
woman it is Rs. 1.25 and for a child
it is Re. 1. These are the wages
prescribed by the Rajasthan Gov-
ermment. Recently the Rajasthan
Government had appointed a Com-
mittee to go into the work actually
being carried out on the basis of these
wages and they have naturally re-
commended certain norms of
minimum work that should be put in.
I do not think that the Rajasthan
Government was wrong in doing that
because after all in gpending these

amounts it is not only the intention to 1

provide relief but at the same {ime
to create productive assets to the
community. That is also very im-
portant. These funds which are taken
out of the public exchequer should
not be frittered away carelessly or
negligently.

SHRI SUNDAR SINGH BHAN-
DARI: What is the minimum that
you want to give to a man?

SHRI ANNASAHEB SHINDE: I
am prepared to say this that what you
have said, I will take extracts and
draw the attention of the Rajasthan
Government to them. I will ask
them to make enquiries ang if there
is any failure, human failure or any-
thing of that kind, we shall try to
find out. .

Then there were repeated refer-)
ence to the Rajasthan tubewells, I
bave explained the position in my
earlier speech. I would only refer to
one point that we suggested to the
Rajasthan Government when the Cen-
tral team visited Rajasthan on a pre-
vious occasion; after all my Ministry
is also anxious to have as many tube-
wells in Rajasthan as possible; they
are to have 60 tubewells in the next
few months and we have provided
Rs. 85 laks to than for sinking these
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tubewells but so far the tubewells
completed are about 23 in number. Of
course the terrain there is very difficult
and Bhandariji himself knows all the
difficulties. The Rajasthan Govern-
ment is doing its best to sink as many
tubewells as possible and I will repeat
the previous assurance of mine that
if the Rajasthan Government exceeds
the target and if it wants more funds
for this purpose we will readily
make the necessary fundg available ‘0

the Rajasthan Government. This
assurance is there, )
st grax fag Wy ag § f
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SHRI ANNASAHEB SHINDE:
Energisation of the tubewells is the
job of the State Government. When
we are providing, as I have said, about
Rs. 1-1/2 lakhs for each tubewell why
should it not be possible for the
Rajasthan Government, or for any
State Government for that matter, to
provide a few thousand rupees for
energising the tubewells?

SHRI SUNDAR SINGH BHAN-
DARI: It is a questionp of Rs, 30,000
for each tubewell.

SHRI ANNASAHEB SHINDE: Sir
allegations have been repeated about
starvation deaths. They have quoted
from the Home Ministry book. I do
not like to go into that controversy,
but I would like to read the headline
from it and it reads; Accidental deaths
and suicides in India,

SHRI SUNDAR SINGH BHAN-
DARI: But what are the details
inside?

SHRI ANNASAHEB SHINDE: They
are gaccidental deaths and  suicides.
Read the headline, (Interruptions). I
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would like to submit that every death
report

SHR]I SUNDAR SINGH BHAND-
ARI: Do you mean to say that you
will still contend that the figures that
I gave are not of starvation deaths?

SHRI ANNASAHEB SHINDE: They
are suicides committed by starvation.

SHRI SUNDAR SINGH BHAND-
ARI: What is the difference?

SHRI ANNASAHEB SHINDE: You
may interpret in your own way but I
want tg say that every death report
that is referred to either by the hon.
Members or in the Press is referred
to the concerneg State Governments
and our experience is that for instance
even in Bihar and U.P. when non-
Congress Governments were in power
no such death report was corroborated.
So they are not corroborated even by
non-Congress Governments and I do
not think we should try to go on
making these allegations. The State
Governments also have their own
responsibilities and as I said no State
Government has corroborated even 2
single death report. If there is any
case with the hon, Memberg I am pre-
pared to refer it to the State Govern-
ments,

SHRI SUNDAR SINGH BHAND-
ARI: This is a statement by the Home
Ministry here about starvation deaths
in 1966.

SHRI ANNASAHEBR SHINDE: Thzn
Sir, I have already met the point which
was again made by Bhandariji that
money is not peing paid even accord-
ing to the team's recommendations. I
have already covered the points made
by Mrs. Rajagopalan,

Shri Arjun Arora—I am sorry he
is not here now-——tried to ridicule the
steps taken by the U.P. Government
and the Centre for fighting drought
in UP. 1 would like to inform the
hon. House that in U.P. eight districts
are affected by drought. There is a
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popular Government there ana e
popular Government ig in a position
to take the necessary steps. I must
inform the House that this year eight
districts have been found to be affect-
ed by drought. And it is our estimate—
it is not a final estimate—that in spite
of that the production of foodgrains
is likely to be more than last year and
the situation all over U.P. comfort-
able. If there is any difficulty in any
bart of the State the State Govern-
ment will take the necessary steps
and just as we help other States,
if necessity is felt for aid even beyond
the limits prescribed by the Finance
Commissio the Central Government
wil} sympathetically look into that.
Then, again, Mr. Arjun Arora has
repeated the same point that the Cen-
tre should take up the responsijbility,
to which I have replied.

Then, the hon. Member fropy Orissa
made a reference saying that all aid
should be in the form of grants. I do
not think this is a practical suggestion
because everybody would like that
the financial responsibility should be
iaken by the Centre in all cases. 1
do not think this is a really work-
able or practica] suggestion.

5910

Then, Shri Gulabrao Patil made the
point why there are feasibility norms
in regard to undertaking minor ir-
rigation or irrigation works in drought
areas. May 1 inform the hon, Mem-
ber that as far as feasibility norms for
undertaking irrigation works are con-
cerned, we do not come in the way ol
State Governments. The State Gov-
ernments are competent to prescribe
any norms for undertaking major,
medium and minor irrigation works.
We do not come in their way at all
He referred to the loans which become
overdue as a result of failure of crops,
as a result of drought. I have got a
number of figures with me showing
the amounts which have been ad-
vanced to the State Governments by
my Ministry in order to convert short-
term loans of farmers into medium-
term loans. In areas where the farm-
ers are not in a position to repay
their loans to co-operatives we are



§911  Motion re drought

[Shri Annasaheb Shinde]
trying to help the State Governments

[ RAJYA SABHA ]

conditions in certain
parts of the country

5912

SHRI K. CHANDRASEKHARAN:

by making substantial amounts avaijl- | I would like to ask one small question.

able so that they are in a position to
convert the short-term Joang into
medium-term loans, For instance, in
the case of Andhra it is Rs. 60 lakhs
and Mysore Rs. 34 lakhs

SHRI MULKA GOVINDA REDDY:
They wanted Rs. 2 crores.

SHRI ANNASAHEB SHINDE: . ..
and Rajasthan Rs. 20 lakhs. All these
figures are worked on certain princi-
ples. On the basis of certain norms
these amountg are made available.
These are not ad hoc advances, but
they are based on certain norms.
Whatever is the criterion that has been
applied, the Mysore Government be-
came eligible for that amount. If the
Mysore Government brings fo our
notice that a particular nory was not
observed, we are prepared tp look into
it,

1 have cuvered a large number of
points. I do not want to take up the
valuable time of the House, 1 am
thankful to hon. Members for giving
me a very patient hearing. I hope
with the co-operation of hon. Members
of this House we wil] be ip a position
to take satisfactory steps to overcome
the situation in the country. I would
repeat again the gsituation all g¢ver the
country is absolutely under control
and Members need nof be unnecessa-
rily worried that the distress has de-
veloped peyond our capacity or con-
trol. Everywhere the situation hag been
controlled. T would end by saying that
even the Tamil Nadu Government has
recently reported to us. We told them
that they must send a fortnightly re-
port. They havereported back saying
that the situation is not sq difficult
as would require to be reported every
fortnight. My point is, whether it is
Tamij Nadu, Rajasthan or UP, every-
where the situation is under control
and we should not be worried so much
on that account. Thank you very much.

This note is obviously inadequate. and
not full particularly because it has
come oui in the course of the dis-
cussion that in Madhya Pradesh, Tami}
Nadu and Maharashtra there are
drought conditions. I have to tell the
hon. Minister that in spite of the large
number of rivers in Kerala, there are
drought conditions in Kerala also.
Today wells and ponds have dried up.
There is no water available in many
railway watering stations. Under suck
circumstances, although Kerala is not
included in this note, may 1 know
whether the hon. Minister woulg ex-
tend the necessary help to Kerala also
on the basis of any report from the
Kerala Government?

SHRI ANNASAHEB SHINDE: 1
have already submitted that there
may be many other States where
small pockets might be affecteq by
drought. For instance, in my own
State, in my own district, this yeai
some areas are affected by drought
I have not mentioned the name of
Maharashtra. Similarly, if some small
pockets in Kerala are affected

SHRI K. CHANDRASEKHARAN.
The whole of Kerala,

SHRI ANNASAHEB SHINDE: I do
not accept it.

CHANDRASEKHARAN.
Kerala

SHRI K.
There is no water in the
rivers.

SHRI ANNASAHEB SHINDE:
Water scarcity may be there in a
State. The XKerala Government is
competent to take necessary steps to
meet the situation and if according
to the norms and principles which
have been explained to the House by
me in the earlier part of my speech,
the Kerala Government is alsp founa
to be eligible for Centra] assistance,
we shall consider it.
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SHRI N. SRI RAMA REDDY. I SHRI K. CHANDRASEKHARAN:
thank all the hon. Members who | Question.
have taken part in this debate

and also thank the hon. Minister tor
eliciting all the points and for having
given substantial assistance to avery
State to get over the difficulties thas
arose out of the drought situation.
The whole House was unanimous that
water should be made available. This
point should be noted very well, not
only by the Agriculture Ministry but
also by the Ministry of Irrigation and
Power. The first ang foremost thing
is to make available water on as large
a scale as possible in every place, in
every district, especially in the chro-
nically drought-hit areas.

Now, Sir, this leadg me to the second
point. Let the hon. Finance
Minister pe pleased to note that the
green revolution has really not come
about ang the ruraj rich have ot
grown rich overnight. His thinking
is not correct. The entire House wiil
agree that the impost on fertilisers is
uncalled for and it is unnecessary
ang most unwanted especially at this
stage. Since the whole matter is be-
ing reconsidered at the Cabinet level,
1 request the entire Cabinet to see
that the impost on fertilisers is done
away with here and now. Secondly,
the wealth-tax is also an intrusion into
the field of agriculture which is just
now developing. It is likely . . .
(Interruptions).

SHRI P. C. MITRA: It should be
definitely imposed.

GMGIPND—LSD—358

SHRI N. SRI RAMA REDDY: This
ig not the time. The wealth-tax should
not be imposed, Just like a growing
tree or growing bud, if the bud is cut
off, then the whole tree wil] die.

Having sailg this, I would like to
refer to Mysore State. I have per-
spnal experience of the immensely
good work, the most humanitarian
work done by voluntary organisa-
gions. I am sure they have done it
all over India and in every State,
prrially the CARE and othgr -
ganisations like the Christian Asso-
cjation for Social Activities, the
Catholic Relief Services, OXFAM,
AFPRO, the Church of South India,
the Bharat Sevak Samaj and other
voluntary organisations. They have
done immensely good work in the
famine-stricken  areas, Therefore, I
take this opportunity of offering my
thanks to them. Ihave got many other
points, but since it is time, I think
all the Members for participating in
this discussion. Thank you.

THE VICE-CHAIRMAN  (SHRI
RAM NIWAS MIRDHA): The House
stands adjourned till 11 A.mM. tomor-
row,

The House then adjourned
at eighteen minutes past six
of the clock till eleven of the
clock on Wednesday, the
26th March 1969.
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